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LOK SABHA DEBATES

LOK SABHA

Tuesday, July 6 2004Asadha 15 19926 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPeaER /in the Chair]

[English]
MR. SPEAKER: Question Hour, please.
...(Interruptions)
[Transiation/

SHRI RAGHUNATH JHA (Bettiah): Mr. Speaker, Sir,
today a news item has been published in the famous
daily “Hindustan times” ...//nterruptions) | want to know
as to what had been the connection of the former
Minister of Defence with Shri Telgi and at the time of
Kargil war. ...(Interryptions) | want that the matter be
investigated by the Minister of Home Affairs and for this
purpose, on behalt of my party .../Interryptions)

[English]

MR. SPEAKER: Please. You may raise it after the
Question Hour.

...(Interruptions)
MR. SPEAKER: Please cooperate with the Chair.
...(Interryptions)

MR. SPEAKER: Shri Raghunath Jha, please
cooperate with the Chair.

...(Interryptions)

MR. SPEAKER: Question No. 21—Shri Mitrasen
Yadav.

...(Interruptions)

MR. SPEAKER: Question No. 21—Shri Mitrasen
Yadav.

...(Interryptions)

MR. SPEAKER: Shri Raghunath Jha, please. If you
have any issue to be raised, | shall look into it and if

possible | would permit it. Now, please allow the
Question Hour to continue. Let the Parliament function.
| appeal to you. Please listen to me. Do not interrupt
the Question Hour. The House should function properly.
This is my earnest request to you.

...(Interruptions)

MR. SPEAKER: Question No. 21—Shri Mitrasen
Yadav.

...(Interryptions)

MR. SPEAKER: Now, Question No. 22—Shri Abdul
Rashid Shaheen.

[Translation]

SHRI RAGHUNATH JHA: Shall | be allowed to
speak on it after the question hour?

MR. SPEAKER: Allright, you may raise the issue.
Then | would see as to what can be done in this regard?

...(Interryptions)
[English]

MR. SPEAKER: Shri Shaheen, please put your
question.

[Trans/ation]

SHRI MITRASEN YADAV (Faizabad): Mr. Speaker,
Sir, | have been twice on my legs regarding the Q. No.
21. ...{Interruyptions)

[English]

MR. SPEAKER: Shri Mitrasen Yadav, you have
missed your tumn.

...(Interruptions) -

MR. SPEAKER: Shri Shaheen, please speak the
Question No.

...(Interruptions)

MR. SPEAKER: Shri Mitrasen Yadav, you have lost
your turn. Please take your seat.

...(Interruptions)
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MR. SPEAKER: Hon. Member, | am earnestly
requesting you to please cooperate with the Chair. |
called your name three times and you did not rise.

SHRI RAGHUNATH JHA: No, Sir. He stood and he
asked.

[ Transiation/

SHRI MITRASEN YADAV: Mr. Speaker, Sir, | have
risen twice earlier ...({/nferruptions)

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, he has
already risen twice ...(/nterryptions)

[English]

MR. SPEAKER: Very well. As an exception today,
I am allowing you, and it is not to be repeated in future.

Yes, Shri Mitrasen Yadav. Please put your Question.

11.03 hrs.
ORAL ANSWERS TO QUESTIONS

[Translation]
Poverty Alleviation

*21. SHRI MITRASEN YADAV: Will the Minister of
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Government has achieved the target
with regard to poverty alleviation;

(b) if not, the reasons thereof; and

(c) the total amount spent during each of the last
three years for this purpose state-wise?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) A statement is laid on the
Table of the Sabha.

Statement

(a) and (b) The Planning Commission has reported
that there was reduction in the combined urban and
ural poverty ratio in India form 35.97% in 1993-94 to
26.10% in 1999-2000. Insofar as the reduction in the
poverty ratio of urban poor is concerned, it has declined
from 32.36% to 23.62% during this period.

JULY 6, 2004

to Questions 4

Ministry of Urban Employment & Poverty Alleviation
has been implementing through the State/Union Territory
Governments, a Centrally Sponsored Urban Poverty
Alleviation Programme named Swama Jayanti Shahari
Rozgar Yojana (SJSRY), on all India basis, with effect
from 1.12.1997, with a view to providing gainful
employment to the urban unemployed or underemployed
poor, firstly, through encouraging the setting up of self
employment ventures by those, who have studied upto
9th standard and secondly, by providing wage
employment by utilizing their labour for construction of
socially and economically useful public assets. During
the 9th five Year Plan, State-wise physical targets were
not prescribed under the Scheme and this was left to
be fixed by the States/Union Territories. However, during
the Tenth Five Year Plan (2002-07), targets to provide
4,00,000 employment opportunities to the urban poor,
through setting up of micro/group enterprises and to
impart skill training to 5,00,000 persons have been fixed
under he scheme. Against these targets, as per the
reports received from the State Governments/UTs, upto
31.3.2004, during the first two years of the Tenth Plan
(2002-03 and 2003-04), cumulatively 2,19,412 micro
enterprises were set up and 2,16,090 persons were
trained.

(c) Annexure showing State-wise and year-wise
Central funds released to States/Union Territories during
the last three years is enclosed.

Annexure
Statewise Central share released dunng 2007-02,

2002-03 and 2003-04 under Swarna Jayanti Shahri
Rozgar Yojana (SJSRY)

(Rs. in lakhs)
Sl Name of the Released Released Released
No. State/UTs during during during
200102 200203 2003-04
1 2 3 4 5
1. Andhra Pradesh 331.51 904.15 1390.19
2. Arunachal Pradesh - 0.00 7.84
3. Assam - 0.00 0.00
4 Bihar - 0.00 425.38
5. Chhattisgarh 128.44 236.41 229.65
6. Goa - 0.00 0.00

1. Gujarat 166.67 1717.07 260.19
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1 2 3 4 5
8. Haryana 50.40 238.39 569.95
9. Himachal Pradesh 23.98 63.64 32.58
10.  Jammu and Kashmir 12.81 62.98 30.41
11, Jharkhand 66.64 0.00 0.00
12, Karnataka 395.16 668.68 577.46
13.  Kerala 266.23 301.99 610.5
14.  Madhya Pradesh 304.02 683.93 818.32
15.  Maharashtra - 618.73 322.58
16.  Manipur - 0.00 0.00
17. Meghalaya - 0.00 0.00
18.  Mizoram 70.52 105.15 52,79
19.  Nagaland 37.00 68.78 1.80
20. Onssa 300.00 381.48 0.00
21, Punjab - 67.38 0.00
22.  Rajasthan 32.64 40.53 122.96
23.  Sikkim 28.86 31.20 163.21
24, Tamil Nadu 285.32 751.22 648.58
25.  Tripura 84.99 114.31 354.26
26.  Uttaranchal 27.88 16.33 46.27
27.  Uttar Pradesh 733.07 1671.76  1571.74
28.  West Bengal 293.86 501.66 883.26
29.  Andaman & Nicobar Islands — 0.00 0.00
30.  Chandigarh - 269.09 278.37
31, Dadra and Nagar Haveli — 2391 14.63
32.  Daman and Diu - 0.00 0.00
33, Delhi - 0.00 0.00
34.  Pondicherry 191.00 191.00 191.00
Total 3831.00  10091.77  10074.00

[Translation/

SHRI MITRASEN YADAV: Mr. Speaker, Sir, | had
explicitly asked in my question as to what is the current

to Questions 6

level of poverty in rural and urban areas and whether
the Government have fixed any target in regard thereto.
Also what action has been taken for the alleviation of
poverty? The reply of the Government is quite vague. If
the Government continue to adopt such a negative and
casual approach towards such an important issue like
poverty then poverty could never be alleviated from the
country. | would like to know only this much from the
Government as to what was the objective of the
Govemment behind the allocation made to the various
States each year and how far this objective has been
achieved? | request the Government to give reply in
this regard.

KUMARI SELJA: Mr. Speaker, Sir, the Government
don't have any intention to give vague reply. | am giving
reply on behalf of the Ministry of Urban Employment
and Poverty Alleviation and | won't be able to back up
my reply as far as figures of Ministry of Rural
Development are concemed but the targets have been
fixed. The targets were not fixed in the Ninth Five Year
Plan but we are fixing the targets now and under the
‘Swama Jayanti Shahari Rozgar Yojana’, the Government
are trying to alleviate the poverty in urban areas be
they are big cities or smaller cities. The Government
provide assistance to the states under the scheme.
Centre release the funds to the States after utilisation
certificates are submitted by them and the allocation of
funds is made on the basis of the percentage population
living below the poverty line in a particular state. The
actual amount that is to be released depends on as to
how much of the funds of the previous instalment has
been utilised by the States and on this basis further
allocation is made.

SHRI MITRASEN YADAYV: | would like to know from
the hon. Minister as to what is the criteria for determining
as to whether a family is living below the poverty line?
Whether the Government have the figures of the
statewise percentage population that is living below the
poverty line and also what targets have been fixed to
alleviate the poverty thereof alongwith the statewise funds
allocated in this regard?

[English)

MR. SPEAKER: Mr. Minister, have you got the
figures now?

[Trans/ation]
KUMARI SELJA: Right now, | don't have the figures

in respect of all the States. | will give it to the hon.
Member later on.
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[English]

SHRI MADHUSUDAN MISTRY:; Sir, | want to ask a
question. One of the strategies adopted by the
Government so far to alleviate urban poverty is to provide
funds through various nationalised banks. The experience
which has come to our notice—this is what we have
found by attending the meetings of the banks—is that
the banks are not willing to lend money to those urban
youths who have applied for getting loan and for getting
gainful employment.

| would like to know from the Minister as to whether
the Ministry has any plan or intent to call a meeting of
the banks in all the States of the country to see that
banks lend money to all the urban youths who have
applied for getting employment or for starting self-
employment. Are there any plans? What does the
Government have in mind to see that these youths get
employment so that reduction in poverty can be achieved
much faster?

[Translation/

KUMARI SELJA: | totally agree with hon. Member.
This quastion has came before us many times.

Even as a Member of Parliament | face this problem.

The problem arises in giving loan to the unemployed
youth. However, there is a mechanism in States that
they should hold meeting with the banks to evaluate as
to how many persons get assistance. The Government
also try to send its representative from here. Besides,
the Government would try to strengthen it further so
that the unemployed youth could get adequate
assistance.

SHRI RAM KRIPAL YADAV: Nothing is being
provided to them. ...(Interruptions)

[English]

MR. SPEAKER: You cannot interrupt the hon.
Minister.

...(Interruptions)

SHRI MADHUSUDAN MISTRY: Sir, | am requesting
the Chair to kindly direct the Minister. ...//nterryptions)

MR. SPEAKER: Yes, | am requesting‘ the hon.
Minister. This is a very valid complaint about the banks.

...(Interryptions)

JULY 6, 2004
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[Trans/ation]

SHRI MADHUSUDAN MISTRY: The function of the
banks is such.

[English]
MR. SPEAKER: | am trying to help you.
...(Interyptions)
SHRI MADHUSUDAN MISTRY: | am just raising it.
MR. SPEAKER: Okay, very well.
[Translation)
KUMARI SELJA: | too, fully, agree with you.

MD. SALEEM: Unemployment is increasing in Urban
areas and the Government have assured that the
Government will provide employment atleast for 100 days
in a year in rural areas under the Employment Guarantee
Scheme. My point is that as per latest census we have
seen that not only in big towns but in medium and
small towns also, the number of unemployed persons
has immensely increased in the recent past. Whether
you propose to formulate such an Employment Guarantee
Scheme which may provide employment to them? If you
can't do so, the statement of Mistryji that banks are not
giving money under Swarna Jayanti Rojgar Yojana,
seems to be true. The figures provided by you indicate
that training has been held but the issue of self-
employment is pending because banks are not doing
so. Whether you propose to implement any new scheme
to promote self-employment.

KUMARI SELJA: Under Swarna Jayanti Rozgar
Yojana persons are given assistance to make them
suitable for employment, to impart them training and to
create some community assets so that they may get
employment. We also strive to provide employment to
those who are very poor. Those who are imparted
training under this scheme are at least ninth pass and
their help is taken in construction of building community
assets. They also include people living below poverty
line. Under the Common Minimum Programme of our
Government, every year 100 men days will be provided
under Swarna Jayanti Rozgar Yojana and we will carry
it forward making necessary coordination work for building
community assets.
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SHRI RAMDAS BANDU ATHAWALE: Mr. Speaker,
Sir, as per the census of 1991, the number of peopie
living below poverty line is 26 percent. The new
Government, in its Common Minimum Programme, has
pointed out many issues for poverty alleviation. Budget
is to be presented shortly. Percentage of people
belonging to Scheduled Castes and Scheduled Tribes is
28 and if Government intend to alleviate poverty of
people living below poverty line, whether your
Government are contemplating adequate allocation in the
budget for those 28 percent people? To ascertain the
number of people living below poverty line, re-survey of
BPL should be conducted. My question is—whether you
propose to direct each state for conducting resurvey or
not.

KUMARI SELJA: | will be very glad if more money
is allocated in the budget for poverty alleviation.

SHRI RAMDAS BANDU ATHAWALE: | have asked
whether you propose to conduct re-survey or not.

[English]

MR. SPEAKER: Hon. Minister, do you agree with
his suggestion.

[Transilation]

KUMARI SELJA: It will be done after the reply of
Hon'ble Finance Minister.

SHRI MOHAN SINGH: Mr. Speaker, Sir, on the very
lirst day, a very important question has been taken up
in Question-Hour. But this question is not so casual as
the hon'ble Minister is replying. This question needs a
long discussion in the House. As per the state-wise list
provided to us, the poorest states of the country should
be provided with maximum assistance where poverty is
widely seen. Bihar has not been allocated any fund in
the last two years, but in the third year rupees four
crore and twenty five lakh have been allocated. Sir,
through you, | want to ask the hon'ble Minister the state-
wise figures of poverty across the country as she has
not mentioned it. We should be provided the list thereof.
| also know at what pace the Central Government want
to carry forward the programmes for alleviation of poverty
ol the poorest states. '

KUMARI SELJA: Mr. Speaker, Sir, through you, |
would like to inform the hon'ble Member that my intention
is not to reply in a casual way. This is a very serious
topic and our Government is committed to tackle this

ASADHA 15, 1926 (Saka)

to Questions 10

topic in a serious way. As far as state-wise list is
concerned, the hon'ble member had asked for the list
earlier also, | will supply the list. If he wants, | can read
out the list, but the list will be supplied.

SHRI RAGHUNATH JHA: | want to know as to why
Bihar did not receive funds for the last two years?

(English]

MR. SPEAKER: | have not asked you to put any
supplementary.

SHRI GURUDAS DASGUPTA: Sir, with your kind
indulgence may | point out that this is an important
item, as a subject matter, for the interest of the country.
The hon. Minister of State is absent. | do not mind that
a junior Minister is replying to the questions. But the
absence of the Cabinet Minister, for this Ministry, on
this issue should be taken note of.

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): | am the Minister of Urban
Development but she is the Minister of State of the
Ministry of Urban Employment and Poverty Alleviation
(Independent charge). There is no Cabinet Minister for
this Ministry.

SHRI GURUDAS DASGUPTA: Sir, | stand corrected.

My question is whether the Government has reached
the target for poverty alleviation or not. The hon. Minister
beats about the bush. She does not say ‘yes’ or ‘no’;
she says, ‘the Planning Commission has reported.’

Sir, may | point out that there have been a number
of other agencies, in which we have confidence, that
have reported that poverty alleviation has declined in
the whole country? Even the present Prime Minister,
who was earlier the leader of the Opposition in the Rajya
Sabha, had stated that poverty alleviation has declined
during the last six years. Therefore, my first question is
this.

MR. SPEAKER: You are allowed to put only one
question.

SHRI GURUDAS DASGUPTA: My question is in two
parts (a) will the Government confirm that there has
been alleviation of poverty, and (b) is the Government
aware that there are reports of hunger deaths in different
parts of the country during the last six years?
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Kindly confirm it or say ‘no’.

KUMARI SELJA: | am only answering for the urban
areas. With great humility, | would like to point out that
yes, there has been a decline in the poverty ratio of the
urban poor and it has declined from 32 per cent from
1993-94 to 23.6 per cent in 1999-2000.

SHRI GURUDAS DASGUPTA: Sir, the hon. Minister
has not replied satisfactorily. ...(/nterruptions)

SHRI OMAR ABDULLAH: Sir, | belong to the State
of Jammu and Kashmir that is prone to high level of
unemployment like other States of the Union. But the
problems in Jammu and Kashmir are manifest more
because of the prevailing terrorism in the State.
Unemployed youth, when they are unable to tind gainful
employment, become targets of anti-national and unlawful
elements which compound the problem. The problem in
Jammu and Kashmir is made worse by the fact that the
agreement between the Central Govemment and the
State Government bans the State Government from
creating more Government jobs, thereby allowing
opportunities only in the private sector. But when the
unemployed youth go forward to take advantage of self-
employment schemes, they find two major problems
which is the basis of my question to the hon. Minister.

Firstly, the procedures are so cumbersome that they
are never able to complete the procedures to take
advantage of the self-employment schemes and secondly,
when they complete the procedures, they are asked for
collateral and guarantees on their loans which they are
unable to provide. Thus, they are unable to take
advantage of the schemes.

| would like to know from the hon. Minister
(a) whether the procedures are going to be simplified or
not, and (b) whether, as a special case, in States like
Jammu and Kashmir, they are going to relax the laws
with regard to guarantees for the loans and things like
that.

KUMARI SELJA: | think, as far as Jammu and
Kashmir is concerned, of course, the whole country is
concerned about the unemployed youth, specially in
Jammu and Kashmir.

As far as BPL families are concerned, there is no
collateral. We do not insist on collateral. ... /nferruptions)

JULY 6, 2004
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MR. SPEAKER: These are very important issues.
Please look into them.

...(Interruptions)

SHR! SHRINIWAS DADASAHEB PATIL: Sir, through
you, | would like to ask the hon. Minister on one point.
Certain conspicuous places in cities should be reserved
for urban unemployed persons. They have no advantage
of location. As they are poor, they go outside the city
if they have to start their business or trade and they
cannot get that much patronage over there.

| would like to know whether there is any policy or
scheme to keep certain locations reserved for such
unemployed youth so that they may conduct their
business in those places in future and take some
advantage of it. If it is so, please tell us.

KUMARI SELJA: | am very grateful to the hon.
Member for putting this supplementary. We are looking
into the matter of setting up Special Economic Zones.

...(Interryptions)

MR. SPEAKER: Now we go to Question No. 22.
Shri Abdul Rashid Shaheen.

...(Interryptions)

SHRI GURUDAS DASGUPTA: Sir, please allow Halif-
an-Hour discussion on this subject. ...(/Internyptions)

SHRI BASU DEB ACHARIA: Please allow a
discussion under rule 193 on this issue. ... Interryptions)

MR. SPEAKER: Hon. Members, you are aware that
there is a provision for this. Please give notice and give
me an opportunity.

...(Interryptions)

MR. SPEAKER: Whatever it is, you have to give
notice.

...(Interryptions)
SHRI MADHUSUDAN MISTRY: Sir, when such an
important Question is being discussed, the Opposition is

absent. ...(Interruptions)

MR. SPEAKER: Okay.
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Border Area Development Projects

*22. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the financial implication of implementing Border
Area Development Projects during each of the last three
years in the country, particularly in Jammu & Kashmir.

(b) the mode of implementation of BADP;

(c) the role of the States and Union Government to
ensure proper and effective implementation of BADP;
and

(d) the details of works undertaken under BADP
during last three years, state-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) The funds allocated and released to the
seventeen States during the last three years and
particularly to the State of Jammu and Kashmir under
Border Area Development Programme (BADP) are given
below:

(Rs. in crores)

Year Allocation to Releases to Allocation to Releases to
all 17 States all 17 States J&K J&K
including including
J&K J&K
2001-02 208.12 194.18 34.85 34.86
2002-03 210.00 325.00 34.85° 100.00
2003-04 275.15 256.38 100.00 100.00

‘revised to 100 Cr.

(b) and (c) The BADP is a 100% centrally funded
programme. The main objective of the programme is to
meet the special developmental needs of the people
living in remote and inaccessible areas situated near
the international borders. While the Government of India
lays down the broad guidelines and conducts periodical
monitoring and reviews, the schemes/works to be
undertaken under BADP are finalized and approved by
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the State Level Screening Committees headed by the
Chief Secretaries of the concerned States and executed
by the agencies of the State Government.

(d) The works undertaken under BADP pertains to
various sectors such as education, health, agriculture
and allied sectors, infrastructure & social sectors.

SHRI ABDUL RASHID SHAHEEN: Sir, the
programme which started in 1986-87 has now picked up
and given some results in border States like Jammu
and Kashmir and Himachal Pradesh.

Is there any possibility of giving some additional
allocation to States which are better performing States
like Jammu and Kashmir? This year, there has been
some amount made available to Jammu Kashmir from
the unspent balance of some States like Bihar, Assam
and Arunachal Pradesh towards the development of many
important projects in border areas of Jammu and
Kashmir. But that is an aadfoc arrangement.

| would like to know from the hon. Minister as to
whether any mechanism can be evolved in such a way
that the States which are performing better can
simultaneously run many important infrastructure
development programmes in the border areas so that
infrastructure development is done faster.

SHRI S. REGUPATHY: Hon. Speaker, Sir, all the
States having border with Pakistan, Bangladesh,
Myanmar, China, Bhutan and Nepal are included in
BADP. There are total seventeen States. For Jammu
and Kahsmir, a special allocation of Rs. 100 crore per
annum is now being made by the Home Ministry. We
will look into the issues to see if there can be any
surplus allocation.

SHRI ABDUL RASHID SHAHEEN: In the border
areas of my constituency, like Machel, Karel, Karna and
Gurez, there is a problem. The problem is that these
areas remain cut off for six months during winter. Is’
there any possibility of the Government thinking over
the proposal of enhancing the scope of this fund so that
employment generating schemes can be introduced and
such infrastructure facilities could be developed which
can give some employment opportunities to the people
who remain cut off for six months?

SHRI S. REGUPATHY: Hon. Speaker, Sir, the
Border Area Development Programme wad started with
the twin objective of balanced development of sensitive
border areas in the western region through adequate
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provision of infrastructure facilities and promotion of sense
of secwity amongst the local population. For this twin
objective only BADP has been formulated. Now, they
are asking for employment opportunities. The matter will
be considered by the Home Ministry along with the
Finance Ministry.

SHRI ADHIR CHOWDHARY: BADP has been
contributing a lot to the development of the border areas.
The fact is that | am hailing from a district which shares
a long border with Bangladesh. Insofar as executing
agencies are concerned, | have observed that Zila
Panshad has always been excluded from selecting any
projects etc. Therefore, may | know from the hon.
Minister as to why the Zila Parishad which is regarded
as the highest body of self-govemnance is not included
in selecting schemes? Furthermore, there are Members
of Parliament who are hailing especially from the border
areas and their views should be taken into account. |
would like to know whether the Government has any
proposal regarding that.

MR. SPEAKER: You do you select the agency?

SHRI S. REGUPATHY: Hon. Speaker, Sir, the
agencies executing the programmes are, (1) State
Governments; (2) the Central Government; (3) Central
para-military organisations located in the States;
(4) Voluntary agencies; (5) District Councils and traditional
councils.

SHRI ADHIR CHOWDHARY: JZila Panshad is not
included as an executing agency. ...(/nterruptions) The
Members’ views who are hailing from the border areas
should be taken into account.

MR. SPEAKER: They will consider your suggestion.
[Translation]

SHRI CHHEWANG THUPSTAN: Mr. Speaker, Sir,
Border Areas Development Programme has been going
on for the last 25-30 years in the areas alongside the
Indo-Pak border but it has been started just two years
ago in the areas bordering China as far as the ladakh
region is concerned, it is known to everybody that entire
Ladakh region is contiguous to either Pakistan or China.
There are 7 blocks in Kargil region and six in Leh region.
Except three to four blocks, all the blocks are covered
under Border Areas development Programme. | would
like to request the hon. Minister that keeping in view
the strategic importance and sensitivity of Ladakh region,
entire Ladakh region be covered under border Areas
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Development Programme. Whether the Government are
contemplating to do so?

[English]

SHRI S. REGUPATHY: Hon. Speaker, Sir, during
the Ninth Plan, the Programme has been further
extended to the States which border Myanmar, China,
Bhutan and Nepal. The Programme at present covers
all the seventeen border States. They are Arunachal
Pradesh, Assam, Bihar, Gujarat, Himachal Pradesh,
Jammu and Kahsmir, Manipur, Meghalaya, Mizoram,
Nagaland, Punjab, etc.

MR. SPEAKER: The hon. Member asked only about
Ladakh. He is asking the position regarding Ladakh.

SHR!I CHHEWANG THUPSTAN: Mr. Speaker, Sir, |
sought to know as to what is being done in regard to
Ladakh administrative block under BADP in view of the
strategic importance of this region.

[English]
MRJ. SPEAKER: Please let him answer.
...(Interruyptions)

MR. SPEAKER: Mr. Minister, have you got any
information regarding Ladakh now with you?

SHRI S. REGUPATHY: About Ladakh, we have
asked for the remarks form the State. We are awaiting
the reply. '

THE MINISTER OF HOME AFFAIRS (SHRI
SHIVRAJ V. PATIL): May | supplement it?

MR. SPEAKER: Yes.

SHRI SHIVRAJ V. PATIL: This programme is
pertinent to the border areas. We would like to bring
about development in the border areas. As far as the
development of the entire Ladakh area is concerned,
that is a matter which we can look into. But this
programme is limited only to the border areas.

MR. SPEAKER: This is a gpecific answer.
...(Interyptions)
MR. SPEAKER: Chaudhary Lal Singh.

...(Interruptions)
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MR. SPEAKER: Please put a pointed supplementary.
[Translation) .

CHAUDHARY LAL SINGH: Mr, Speaker, Sir,
maximum areas of my Constituency are covered under
BADP and Heera Nagar is also included in it. The road
development in this area falls under the purview of BADP
but it is lacking proper funding. Firstly the people have
been forced to migrate and secondly they have lost their
lands but nothing has come out. | would like to know
trom the hon. Minister as to when the development of
roads is proposed to be undertaken?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, the
mention made by the hon. Member regarding roads.
...(Interruptions)

CHAUDHARY LAL SINGH: | am talking about
Jammu.

[Englishy

MR. SPEAKER: You have put your question. Please
sit down.

/Translation)

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, the
funds are provided to the state government for each
programme which is formulated in this regard and the
programme is completed by the state Governments. If a
state government intends to spend more on road
development, it can do so. | would apprise the concemned
state government about the suggestion made by the hon.
Member. They should provide the maximum possible
assistance in the regard.

[Enghish]
CBI Inquiry into the Marad Massacre

*25. SHRI P. KARUNAKARAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there are a number of requests for CBI
inquiry form States pending with the Central Government,

(b) if so, the details thereof;

(c) whether the Central Government has also
received any request from the State Government of
Kerala for conducting CBI! inquiry into the Marad
massacre; and
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(d) if so, the action taken thereon so far?

THE MINISTER OF HOME AFFAIRS (SHRI
SHIVRAJ V. PATIL): (a) No request for CBI enquiry
from States is pending with the Ministry of Home Affairs.

(b) Does not arise.
{c) No, Sir.
(d) Does not arise.

SHRI SHIVRAJ V. PATIL: Sir, | would like to say
that this Question really should have been replied to by
the other Ministry, that is, the Ministry of Personnel,
Public Grievances and Pensions. But people are under
the impression that the CBI is with the Home Ministry
and so this question was directed to the Home Ministry.
| have tried to collect the information from that Ministry
and | am replying on their behalf. But then there are
some corractions to be made because the information is
in the other Ministry and | am expected to reply. So,
my correction is this. ...(/nterryptions)

MR. SPEAKER: That should have been brought to
the notice of the concerned.

...(Interryptions)

MR. SPEAKER: Please wait for a minute. Let me
regulate it.

SHRI SHIVRAJ V. PATIL: We did bring it to the
notice of the other Minister and the Secretariat of the
Legislature also.

MR. SPEAKER: Whatever you can say today, you
can. Otherwise, you may say that you do not know and
we shall put it away.

...(Interruptions)

SHRI SHIVRAJ V. PATIL: | will reply to it but with
corrections.

MR. SPEAKER: Correction is to be made by whom?

SHRI SHIVRAJ V. PATIL: | am making the correction |

on behalf of the Government.

MR. SPEAKER: All right. Thank you.

[



19 Oral Answers

SHRI SHIVRAJ V. PATIL: As far as part (a) of the
Question is concerned, 10 requests for CBI inquiry from
the States are pending with the Central Government.

As far as part (b) is concerned, the details are as
follows: three requests were made by the Uttar Pradesh
Government; two requests were made by the Bihar
Government; one request each was made by the
Governments of Meghalaya, Rajasthan, Madhya Pradesh,
Andhra Pradesh and Assam.

As far as part (c) is concerned, the reply is “No,
Sir".

As far as part (d) is concerned, the reply is : "It
does not arise.”

SHRI P. KARUNAKARAN: Will the hon. Minister be
kind enough to state that the CBI has taken over the
inquiry charge of the Muthanga police firing in Wynad in
Kerala State? The fact is that one adivas/ was killed
and many were injured. There are reports that the CBI
officials harass the poor adivasss at the time of inquiry.
| would like to know whether the Government has got
any such representation. If so, what action has been
taken?

SHRI SHIVRAJ V. PATIL: Sir, my information is that
this matter was not referred to the Central Government
by the State Government. So, the question of CBI
harassing anybody does not arise because the CBI is
not in the picture at all. It is the State police which is
in the picture.

SHRI P. KARUNAKARAN: Sir, it is evident from
newspapers and visual media that there is harassment
from the side ot the CBIl. When the Adivasis approached
the higher authorities to get justice, they have been
denied justice and harassment was continuing. So, if
the Minister is not in a position to say anything now, |
think, it is better to make a proper investigation into the
matter.

MR. SPEAKER: The question is only of conducting
a CBI inquiry and he said that no request has come
from the State Government.

SHRI N.N. KRISHNADAS: Mr. Speaker, Sir, | am
very sorry to say that the reply given by the hon. Minister
is quite contrary to the actual position. The hon. Minister
has said that there is no CBI inquiry being conducted
into Mutanga firing incident that happened in 2003, but
it 1s a fact that a CBI inquiry is going on there. So, may
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| know from the Minister, through you, as to on what
issue CBI inquiry is being conducted there?

Sir, a very serious news items has appeared in
many newspapers that CB! officers are harassing' the
Adviasis, but they are not making any inquiry against
the police officials involved in the police firing. So, may
| know the real position from the hon. Minister?

SHR! SHIVRAJ V. PATIL: Sir, the question relates
to the Marad massacre. The exact question put is like
this : “whether the Central Government has received
any request from the State Government of Kerala for
conducting CBI inquiry into the Marad massacre.” My
replies are relevant to this incident only. If the hon.
Member is raising a question on some other incident,
that information is not available with me now.

MR. SPEAKER: Yes, you are right. He should have
put a different question.

SHRI SURESH KURUP: Mr. Speaker, Sir, the Marad
massacre shocked the whole Kerala State. Eight innocent
people were hacked to death within a matter of two
minutes in that massacre. Various quarters have raised
a demand that a thorough CBI inquiry should be
conducted into this whole affair because various
communal and fanatic organisations are working in Kerala
and everybody knows that these organisations are behind
this massare. So, | would like to know from the hon.
Minister whether the Government of India will conduct a
through inquiry, either through CBI for through some
other agency, into the Marad incident and bring to book
the real culprits behind this incident.

SHRI SHIVRAJ V. PATIL: Sir, if the CBI has to
inquire into matters like this, the reference has to be
made by the State Government to the Central
government. We have not received any request or
reference from the State Government. What actually the
State Government has done is this. Immediately after
the incident took place, the Chief Minister went there,
he lived in that area for three days and nearly 141
persons were arrested. | am told that up to this time
135 persons are there in the jail. Then, some peace
committees were constituted and enough compensation
is given to the next of kin of those who have lost their
lives. A compensation of up to Rs. 10 lakh has been
given to each one of them and those who were injured
in the incident received up to Rs. 5 lakh. The State
Government is looking into the whole matter. But if it
becomes absolutely necessary and the State Government
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comes to the conclusion that they would require some
assistance from the Union Government, it would not be
difficult to give that, but then the request has to come
from them.

SHRI K. FRANCIS GEORGE: Sir, the issue that
has been raised here is with regard to Marad massacre.
It is a fact that the State Government has not asked for
a CBI inquiry, but except the State Government, ali
sections of society in Kerala want to bring out the truth
behind this ghastly incident that has occurred and that
has shocked the whole State. It is unfortunate that the
State Government, in a serious case like this, is shirking
its responsibility. Will not the Central Government on its
own order an inquiry to bring out the truth as to what
exactly has happened behind this ghastly incident?

Sir, the way the hon. Home Minister has replied to
this question does not satisty us. The hon. Home Minister
first said that the question does not pertain to his
Ministry.

MR. SPEAKER: Please put the question. What do
you want to know?

SHRI K. FRANCIS GEORGE: So, he is not having
the full facts with him. | would like to know is there any
other mechanism, by which if by chance an hon. Member
does not know to which Ministry the subject belongs, he
can ask the question. Of course, there are ways.
...(Interruptions)

MR. SPEAKER: That is a matter not for Question
Hour. Please put your question.

SHRI K. FRANCIS GEORGE: Therefore, | am asking
the hon. Minister, will he be able to say whether the
Central Government on its own initiative will order an
inquiry by the CBI itself?

MR. SPEAKER: Whether the Central Government
on its own initiative can take an action, that is the
question.

SHRI SHIVRAJ V. PATIL: | could have said that |
would not reply to this question because it does not
belong to my Ministry but yet | am trying to reply. | am
told that the State Government has already constituted
a judicial inquiry, which is looking into it. Over and above
this, they have arrested nearly 141 persons and nearly
130 persons are behind the bars, and compensation
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has been given. In the circumstances, | do not think
that the Union Government would like to interfere at this
stage.

SHRI P.K. VASUDEVAN NAIR: Sir, the hon. Minister
has replied that the Kerala Government has not asked
for an inquiry into the Marad massacre by the CBI. But
there are reports in the Press on how the CBI officers
came there, how they questioned people and what all
harassment took place. If the hon. Minister is now
denying the whole thing, will he make an inquiry into
whether some officers went there, made some inquiries
and harassed the adivasis there? Is he sure that they
did not go there?

SHRI SHIVRAJ V. PATIL: My information is that no
request has been made by the State Government.

SHRI P.K. VASUDEVAN NAIR: It is not the question
whether the request has been made or not. But swo
motu the CBI officers came there and did something or
the other. Will the hon. Minister make an inquiry about
it?

SHRI SHIVRAJ V. PATIL: The procedure, which is
followed by the CBI is that they do not go unless they
are asked to go there. But the hon. Member is saying
that they had gone there. | will ask the concemed
Minister to look into it and find out the facts.

MR. SPEAKER: | have got a request from the hon.
Minister. Hon. Minister of Human Resource Development,
please.

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): Sir, the panel
has not yet submitted its report, therefore, | would make
a humble request that the Question be passed over for
the next week and then | will answer the Question.

MR. SPEAKER: On the request of the hon. Minister
of Human Resource Development, | am postponing Q.No.
26 to the next date allotted to his Ministry. This question
will retain the same priority on the next date.

[Transiation]
Fencing on Indo-Pak Border

*30. SHRI RAMDAS BANDU ATHAWALE: Will the
Minister of HOME AFFAIRS be pleased to state:
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(a) the total strech in kilometre along the indo-Pak
border targeted to be fenced;

(b) the total length in kilometre out of the above
fenced so-tar;

(c) the expenditure incurred so far on the fencing;

(d) the time by which the rest of the border areas
are likely to be fenced;

(e) whether the fencing of border has reduced
infiltration; and

(f) if so, the details thereof?
/Enghishj

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (f) A
statement is laid on the Table of the House.

Statement

(a) to (d) The details of fencing on the Indo-Pak
Border are as follows:

Total length to be Total length fenced  Expenditure  Targeted year of
fenced (in Kms.) o far (in Kms.) incurred so far compietion
(Rs. in Crores)

2008 1682 420.20 2005-06

(e) and (f) The fencing has positively enhanced our
ability to detect and intercept terrorists and other anti-
national elements from trying to infiltrate/exfiltrate and is
acting as an effective deterrence. The radio intercepts
of terrorist communications reveal a sense of frustration
because of ditficultly in infiltration due to the fence.

[Translation]

SHRI RAMDAS BANDU ATHAWALE: Mr. Speaker,
Sir, the Government had undertaken the work of fencing
2008 kilometre of length along Indo-Pak border. Till now
1682 k.m. of work has been completed and an amount
ot rupees 420 crore has been spent on it.

Sir, an amount of Rs. 420.20 crore has been spent
on installing a barbed wiring on Indo-Pak border and
this work is likely to be completed by 2005-06 as the
hon'ble Minister has stated. Though the Govemment have
given assurance, | would like to submit that the Pakistan
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sponsored terrorists always come into India from across
the border. Their infiltration has continued unabated
despite several efforts made by the Government to check
it. The previous Government have failed to check the
intrusion. Now the people of the country have given the
mandate for the new Government, and they have
reposed trust in them. Therefore, | expect that Indo-Pak
ties are going to be strengthened. Hence in view of the
target fixed by the Government to complete the work of
fencing till 2005-06, | would like to ask whether the
Government would complete the work within the time
schedule fixed in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI
SHIVRAJ V. PATIL): Sir, the Government are installing
the fence to check intrusion not for creating obstacles in
the growing friendship between the two countries and
we would never do so.

Hon. Member has asked whether the work would
be completed within stipulated time. | would like to inform
him that this work is likely to be completed ahead of
scheduled time.

SHRI RAMDAS BANDU ATHAWALE: Mr. Speaker,
Sir, if this work that was scheduled to be completed by
2005-06, is likely to be completed ahead of schedule,
then | would like to thank and congratulate the
Government for it. | also want this work to be completed
at the earliest.

[English]

MR. SPEAKER: You need not answer. Chaudhary
Lal Singh.

[Translation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, | would
like to know from the Government as to whether we are
weak wis & vis Pakistan from military point of view as
we are putting a fence on border to check the intrusion
from across the border. Rather the situation should be
reverse, that is Pakistan should have started fencing
the border instead of India. Why we are not in a position
to intimidate Pak and compel it to submit?

[English]

MR. SPEAKER: You need not answer that. Shri
Mohan Singh.
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[Transilation]

SHRI MOHAN SINGH: Mr. Speaker, Sir, it is being
reported that inhabitants of a large areas are being
affected due to the fencing and they are facing problem
in cultivating their lands on which fencing is being carried
out. | would like to know from the hon. Ministers as to
whether the Ministry has received any complaints in this
regard and if so, what action is proposed to be taken
by the Government to solve the problem of the affected
farmers and the people is rural areas?

SHRI SHIVRAJ V. PATIL: Sir, in regard to the every
query raised by the hon. Member, | would like to submit
that the Government have not received any such
complaints from Kashmir border but certainly such
complaints have been received in regard to the
Bangladesh border. The Government are talking with
Bangladesh in this regard to find out as to how can the
problems of the tarmers whose land is within 150 metres
of the fencing be resolved and we are making efforts in
this regard?

[English]

DR. ARUN KUMAR SARMA: Mr. Speaker, Sir, |
want to know whether equal importance is being given
to the fencing of Indo-Bangladesh broder, through which
a large number of infiltration is taking place every day,
year after year, and the problem of infiltration has
reached its peak. The demography of the North-Eastern
region is very crucial.

MR. SPEAKER: It is relating to Indo-Pak border.
However, you may put your question.

DR. ARUN KUMAR SARMA: My question is whether
the Government has given equal importance to the
fencing of Indo-Bangladesh border as is being given to
Indo-Pak border or is there some kind of difference in
strategy or difference in approach to the Indo-Bangladesh
border. What is the progress so far made on the fencing
of the Indo-Bangladesh border?

MR. SPEAKER: Are you in a position to answer
this question?

[Trans/lation]

SHRI SHIVRAJ V. PATIL: Sir, though | will not be
able to give full details, yet | would say that Bangladesh
border is much longer than this one and fencing work
on four thousand kms long border touching Bangladesh
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is in progress. Though the work is in progress. Land in
this stretch is bushy, riverine and sandy, therefore
carrying out fencing work has come difficult. Progress
on that stretch is slower than the progress of work on
this stretch. | have told that we will complete fencing on
this border also expeditiously.

[Enghish]

DR. ARUN KUMAR SARMA: Sir, it is more than
80 years. ...(Interryptions)

MR. SPEAKER: Shri Sarma, you have got the
answaer.

MR. SPEAKER:

Q.No. 31 — Dr. P.P. Koya-Not present.
Shri Rayapti Sambasiva Rao—Not
present.

Q.No. 32 — Shri Dushyant Singh—Not present.

Q.No. 33 — Shri Ratilal Kalidas Varma—Not
present.
Shri Kailash Meghwal—Not
present.

QNo. 3¢  — Shri Shivaji AGhalrao Pati—Not
present.

Shrimati Krishna Tirath.
Uniform Fee Structure in liMs

+
*34. SHRIMAT! KRISHNA TIRATH:
SHRI SHIVAJI ADHALRAO PATIL

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to set up more
IIMs in the country;

(b) it so, the details thereof;

(c) whether the Government has freed the Indian
Institutes of Management from the condition of uniform
fee structure and allowed them to fix the fees on their
own;

(d) it so, the justification behind not keeping all |IMs
under uniform fee structure;
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(e) the manner in which the Government would save
the students as well as their parents from adverse impact
of said decision in these hard days;

(f) whether V.K. Shunglu Committee set up by the
Government to look into the financial structure of the
IIM has given its report to the Government;

(g) if so, the details thereof and the action taken by
the Government on the recommendation of the
Committee; and

(h) if not, the time by when the Committee would
submit its report?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (h) A
statement is laid on the Table of the House.

Statement

(a) to (h) It is proposed to set up an india. iinstitute
of Management at an appropriate location, in the North
Eastern Region, in consuitation with the Chiet Ministers
of the Region.

The Board of Governors of the six Indian Institutes
of Management (lIMs) at Ahmedabad, Bangalore,
Calcutta, Lucknows Indore and Kozhikode have decided
that: .

(i) The Institutes will ensure that no student faces
any difficulty in pursuing education at the Institute
for want of financial resources;

(i) The fees charged by the Institutes in the year
2003-04 will be continued in the session starting
June 2004,

(i) Al the 1IMs will provide a need-based financial
assistance scheme to both the first and second
year students;

(iv) All students admitted, whose annual gross family
income is Rs. 2 lakh and below, will be eligible
for receiving financial assistance amounting up
to full tuition fee waiver; and

(v) The HiMs will consider, in appropriate cases,
supporting the students beyond the tuition fee
waiver. Apart from the tuition fee, the
expenditure by students on hostel and mess
charges can also be waived. All the Institutes
will give active assistance and support to all
other students who need to obtain bank loans.
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Thus the IIMs have taken a more compassionate
view of the needs of financially disadvantaged students.
The students who are able to pay full fees will be
assisted, if need be, for obtaining loans, but the students
whose family income are below Rs. 2.00 lakhs per
annum, will not have to pay any tuition fees. It means
that instead of Rs. 30,000 fees which everyone was
supposed to pay, the poor students have been given a
total fee waiver and those who can afford to pay will
pay the nomal fees.

The Government is fully committed to respecting the
autonomy of all the institutes of higher learning which
have attained excellence. For respecting the autonomy
of the lIMs, the Government have accepted the above
said fee structure and has withdrawn its earlier order
dated 5th February, 2004 fixing fee in lIMs at Rs. 30,000
per annum on 29th June, 2004.

V.K. Shunglu Cotnmittee has submitted its report to
the Government. The Government will take an
appropriate view about the recommendations, in
consultation with the [IMs.

MR. SPEAKER: Madam, please put your
supplementary.

SHRIMATI KRISHNA TIRATH: Thank you, Sir, it is
all right. | am satisfied.

MR. SPEAKER: Is there anybody else?

SHRI K.S. RAO: Sir, | would like to put a
supplementary.

MR. SPEAKER: Okay.

SHRI K.S. RAO: Sir, there is a request from the
Andhra Pradesh Government to the Government of India
for starting one IIT in Andhra Pradesh and the State
Government has already provided one thousand acres
of land in Basra, Adilabad district. The number of
students that are going to the Engineering colieges in
Andhra Pradesh with about 250 colleges is very high
and the quality of the people is also very good. Will the
hon. Minister be pleased to say whether the Government
of India is thinking in terms of starting one IIT in Andhra
Pradesh?

MR. SPEAKER: Mr. Minister, it does not relate to
this question. Are you prepared to answer?

SHR! ARJUN SINGH: Sir, all | can say is that we
will examine the suggestion.
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SHRI P.K. VASUDEVAN NAIR: Sir, as far as such
new institutions are concerned, there is a demand from
50 many places, and my State, Kerala is one of the
States pleading for such a higher level technical
institution. | do not want the Minister to commit anything
negative on the floor of the House now. | would like
him to consider it sympathetically. | also want to know
whether the Ministry will do it.

MR. SPEAKER: Well, this really does not relate to
this Question. However, there is a demand.

SHRI ARJUN SINGH: Sir, the question of saying
anything negative does not arise. We will try to do what
we can but there are limitations all the same.

Indo-UK Collaboration In Higher Education

*35. SHRI PRABODH PANDA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether a meeting of the Indo-UK collaboration
on Higher Education was held in New Delhi in the month
of February, 2004; and

(b) it so, the details thereof along with the main
tocus of the discussion?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) A
Statement is laid on the Table of the House.

Statement

(a) and (b) According to the information furished
by the University Grants Commission (UGC), a policy
meeting was held jointly by the UGC, New Delhi, the
Higher Education Funding Council of England (HEFCE),
UK and the British Council of India on 12-13 February,
2004 at India International Centre. The focus of the
discussion meeting was the role of higher education in
national and regional development with reference to both
the countries.

The meeting deliberated and shared mutual
experiences of the impact of higher education initiatives
at the regional and national levels. It identified specific
characteristics and good practices in regional
development and other spheres as a result of initiatives
in higher education. The forum provided an opportunity
to share information on current higher education policy
initiatives and their impact on regional development in
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the two countries. It as also decided to develop a pilot
project which illustrates the contribution of higher
education for strategic development of a region as well
as national priorities in both countries with the help of
the case studies of the Indian and the British Universities.

SHRI PRABODH PANDA: Sir, it is written in the
answer that a policy meeting was heid jointly by the
UGC, New Delhi, the Higher Education Funding Council
of England, UK and the British Council of India. It is
also written that the pilot project had already been taken
up and it was decided. But it is not clear as to what
sort of the pilot project it is. Moreover, | want to know
whether the Higher Education Funding Council of England
has already agreed to finance for the development of
the higher education in our country. This is my question.

SHRI ARJUN SINGH: Sir, there is a collaborative
attempt, and the UGC and its counterpart in the UK are
engaged in this exercise. | will not be able to give the
details straightaway but | will supply all the information
to the hon. Member.

SHRI PRABODH PANDA: Sir, my second
supplementary is that so far as education is concerned,
it is in the Concurrent List. So, | wouid like to know
whether the State Governments are. also consuited in
this matter or not.

SHRI ARJUN SINGH: Sir, there has to be
consultation with the State. If that institution is located
in any State, it cannot be located there without the
consultation of the State.

MR. SPEAKER: Waell, are you assuring? Okay, very
well.

[Translaton]
Import of Fertilizers

*39. SHRI MAHENDRA PRASAD NISHAD: Wil the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Govemment has imported Phos. Acid
and Muriate of Potash during each of the last three
years and the current financial year;

(b) it so, the details thereof along with rates and
name of the countries;
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(c) the subsidy provided to each of the importer
company during the said period;

(d) whether the farmers aiso get the benefit of the
subsidy on these fertilizers; and

(e) if so, the details thereof?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI K. REHMAN
KHAN): (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) and (b) The import of Phosphoric Acid and
Muriate of Potash (MOP) is decanalised and the
Government does not import fertilizers and their inputs
except urea. The importers and fertilizer manufacturers
import phosphoric acid and Muriate of Potash directly.
The import prices for phosphoric acid and MOP are
negotiated with the suppliers normally for entire year.

M/s. Indian Potash Ltd. (IPL) is the major importer
of MOP, which imports almost 60% of the entire quantity.
Normally, IPL negotiates the price of MOP with the
international suppliers during the beginning of financial
year. On the other hand the price of phosphoric acid is
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normally negotiated by a group of P&K fertilizer
manufacturers in the beginning of the financial year.

The details of country-wise import and prices
negotiated during the last three years for phosphoric
acid and MOP are placed at Annexure-l. For the current
year, IPL has finalised C&F price of MOP at $180 per
MT with 180 days credit, till the supplies up to October
2004. The C&F price negotiated by the group of
manufacturers of P&K fertilizers for the year 2004-05 for
phosphoric acid is $402.75 per MT (for countries having
import duty of 5%) and $3988.7 (for countries having
import duty of 4%) with 120 days credit.

(c) The phosphoric acid is used for manufacturing
of DAP & complex fertilizers. On the other hand, MOP
is used for direct application as well as in the
manufacturing of NPK fertilizers. Government of India
provides concession/subsidy on the sales of finished
fertilizers namely DAP, MOP, and complex fertilizers. The
details of the concession/subsidy paid during the last
three years to the fertilizer companies on the sales of
these fertilizers for agricultural use is placed at
annexure-Il.

(d) and (e) Yes Sir, the farmers get the benefit of
subsidy as the selling price of these fertilizers indicated
by the Government is lower than the normative delivered
cost. The Government is paying the difference between
normative delivered cost & the selling price as
concession/subsidy to the manufacturers/importers.

Annexure |

Details of countrywise import of MOP during the last three years

(In thousand MT)

Country 2001-02 2002-03 2003-04
Canada 175 206 451
Jordan 614 446 658
Germany 97 167 118
Israel 356 412 255
cIs 1568 1372 1098
Total 2810 2603 2580

(Source : FAl)
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Detalls of countrywise import of Phosphoric Acid during the last three years

(In thousand MT)

Source/Country 2001-02 2002-03 2003-04
OCP/Morocco 705.0 691.6 1236.9
GCT/Tunisia 287.4 297.6 250.6
LCC Labanon 29.7 36.5 37.7
JPMC/Jordan 134.6 299.3 308.3
Phoschem/USA 62.6 0.0 0.0
YPIEC/China 55 0.0 0.0
Israel 170.0 105.5 19.3
South Africa 348.1 396.1 404.1
Senegal 416.9 536.2 431.8
Others 50.6 40.6 52.3
Total 2209.9 2403.4 27410

Detarls of C&F price of MOP finalised by IPL and C&F price of phosphoric acid finalised by manufacturers of
P&K fertilizers during last three years and current year

($ per MT)
Year C&F Price of C&F Price of
MOP Phosphoric Acid
2001-02 120.9 348.5
2002-03 120.9 341.5
2003-04 1244 356.0
2004-05 180.0 398.7—402.75
Annexure |
Total Payment in Rs. Crores (DAP/NPK Manufacture)

Company Name. 2003-04 2002-03 2001-02
1 2 3 4
IFFCO 647 A3 569.18 678.70
OCFL 85.10 186 32 37524

HLL 166.04 150.97 27995
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1 2 3 4

CFL 155.13 78 A8 212.56
GFCL 182.10 156 .69 22366
FACT 12241 154.22 208.36
MFL 116 .68 81.10 21133
GS FC (V) 161.19 17198 168.65
ZIL 139.70 103.54 17839
SPIC 9153 84.14 186.71
RCF 92.76 70.51 139.12
PPL 204.05 12043 150.80
IGCL 76.19 70.19 96 .68
GSFC(S) 3320 48 A4 5791
E.I.D. Parry 2234 2149 59.05
MC FL 30.13 3699 4924
GNVFC 3828 22.09 4422
GFCL (IFFCO) 8.69 0.00 0.00
DEEPAK 17.57 207 46.09
Total 2390.52 2147 A6 3366 .66

Total Payment in Rs. Crores (SSP Manufacturers)

Company Name 2003-04 2002-03 2001-02
1 2 3 4
DMCC 12.70 14.79 17 47
Liberty 1461 1422 14.30
Khaital Chem. 11.70 10.14 944
VAM 148 0.02 786
Teesta 626 763 687
Rama Phos (U) 7.66 6.61 7.10

BEC Fert.

7.7 628 6.07
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1 2 3 4
RKRL 5.78 438 5.67
Khaitan Fert. 0.00 135 4.72
Rama Phos (l) 6.23 278 4.13
Basant 346 340 337
Sadhana 1.00 0.78 338
Shiva 398 388 294
Bohra 4.06 740 2.74
Mardia 029 161 2.38
Coimbatore 3.06 2.51 238
Phosphate Co. 562 535 248
Jay Shree (Il) 3.63 253 2.02
Jubilant 6.90 691 169
Andhra Sugar 2468 132 1469
Jay Shree () 333 345 174
Pragati 127 0.72 153
Pratyusha 1.53 267 3.19
Tungbhadra 1.51 080 147
Bharat Fert. 084 137 130
Shree Acids 0.00 044 1.02
Swastik 142 149 093
Arihant 208 263 140
Krishna indus. 1.66 129 0.92
Rashi Fert. 0.03 029 0.96
Subhodaya 0.71 0.79 086
Asian Fen. 386 182 080
Jairam amnm 2.12 2.19
Rajlaxmi 0.02 023 055
Gayatri 0.78 062 044
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1 2 3 4

Khothari 0.03 028 0.52
Mahadeo 031 1.61 0.32
Mangalam 027 0.72 0.34
Oriental R 0.01 0.07 0.27
Jay Shree (lll) 0.03 045 0.22
Shurvi 0.32 038 0.21
Priyanka 0.73 0.79 030
Arawali 1.67 129 0.29
Shri Ganpati 0.00 0.04 0.3
Mukteshwar 0.1 027 0.15
Prem Sakhi 2.25 167 0.56
Shaw Wallace 0.00 0.00 0.06
Nirma 6.15 8.07 189
MPOL 0.03 0.1 067
Sona Phos 0.02 0.02 0.01
Shreeji Fert. 0.00 0.02 166
Madic 0.00 147 141

Asha Phos 0.00 0.10 0.79
Mexican Phos 045 0.00 0.55
Sarada Fent. 0.00 0.00 048
BEC (P) 328 299 0.06
Sriniwas Fert. 0.26 744 0.00
Chemtech Fert. 105 0.79 0.00
MBAPL 0.16 09 0.00
Rewati Minerals 0.01 031 0.00
IFFCO (GFCL) 34.12 16.98 0.00
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! 2 3 4

TEDCO 1.58 05s 0.00
BMFP 0.74 1.14 0.00
Kashi Urvark 0.03 0.07 0.00
Srikrishna 0.00 0.07 0.00
Pyrites Phos 0.00 0.08 0.00
Balaji 030 0.01 0.00
Shreeji Phos. 0.00 025 0.00
Arihant Fert. 0.00 0.09 0.00
Khaitan Chem. (J) 4.7 0.00 0.00
Narmada Agro 0.16 0.00 0.00
Natraj Org. 0.64 0.00 0.00
Munak 0.09 0.00 0.00
MB (Pwt.) 0.05 0.00 0.00
Total 189.44 173.67 138.90

Companywise payrment fo importers of DAP & MOP (Rs. Crores)

SI.No. Company's Name 2001-02 2002-03 2003-04
1 2 3 4 5

1. M/s Cargil India Pwvt, Ltd. - 140 3358

2. M/s Chambal Fert. & Chemical Ltd. 18.06 2997 47 .97

3. M/s Coromandal fert. Ltd. 484 16.19 20.07

4. M/s Deepak Fert. Ltd. 23.20 943 5§35

5. M/s Duncan Industries Ltd. 2443 841 328

6. M/s EID Perry India Ltd. 0.00 8.19 1732

7. FACT 2249 2561 9.51

8. GFCL 15.15 16.55 1046
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1 2 3 4 5
9. GNVFC 2499 1784 17.70

10. GSFC 0.09 0.01 0.03

1. Hindustan Lever Ltd. 38.24 3795 3227

12. IFFCO 194 144 0.56

13. Indian Potash Ltd. 30336 339.70 374.26

14. Madras Fertilizers Ltd. 1045 11.30 490

15. MMMTC 8.08 12.92 383

16. NFCL 0.13 5.00 0.49

17. PPL 0.00 4.74 8.14

18. Rallis India Ltd. 283 513 495

19. RCF Ltd. 4622 42.77 3358

20. Shri Ram Fert. Ltd. 7182 6025 55.50

21. SPIC 7271 41.82 731

22. PCTL 335 10.60 -

23. Emmsons 0.07 0.09 -

24, Zuari Industries Limited 29.22 36.93 16.53

25. Indo Gulf - 172 -

26. MCFL - 0.11 -

27. NFL - 0.51 -

28. TATA - - 12.39

Total 731.67 736.58 719.98

[Transiation] the Government propose to provide this subsidy directly

SHRi MAHENDRA PRASAD NISHAD: Mr. Speaker,
Sir, | had wanted to know from hon. Minister whether
the Government propose to provide fertilizer subsidy
directly to the farmers. Hon. Minister stated that the
subsidy is provided to the suppliers and the middiemen.
Through you, | would like to ask hon. Minister whether

to the farmers?
[English]

SHRI K. REHMAN KHAN: Mr. Speaker, Sir, the
fertilizer subsidy is now given to the manufacturers of
fertilizers in the country. It cannot be given directly to
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the farmers because the cost of production of fertilizer
is very high. The difference between the MRP fixed by
the Government and the cost of production of fertilizer
is paid as subsidy to the company. It cannot be directly
paid to the tarmers because the supply will not be given
directly to the farmers.

[Translation/

SHRI MAHENDRA PRASAD NISHAD: Mr. Speaker,
Sir, the price of fertilizers is fixed by the supplier
company and the company manufacturing it. Will the
Government constitute a committee to investigate as to
on what basis the prices of fertilizers were fixed during
last three years?

/English]

SHRI K. REHMAN KHAN: Sir, the MRP is fixed by
the Government, and the farmer is getting the fertiliser
at the MRP fixed by the Government. The cost of
production will be monitored by the Government. The
difference between the cost of production and the MRP
is given as subsidy to the companies.

There is no increase in the prices of fertilisers, and
the question of asking a committee to go into it does
not arise because every three month, the price is
monitored, and as the prices of the inputs are going up,
the subsidy will also go up. So, now that is being
monitored by an independent body within the Ministry.

SHRI BASU DEB ACHARIA: As per the statement
of the Minister, we are importing fertiliser and we are
spending crores of rupees on import, whereas a number
of fertiliser plants have been closed down. May | know
from the Minister whether the Government will take
concrete steps to revive some of the closed fertiliser
units so that we need not import fertiliser in future?

SHRI K. REHMAN KHAN: Sir, at present we are
self-sufficient in the production of urea. Whenever there
is some shortage. we are importing urea. For the present,
there is no shortage of any fertiliser in the country.

As far as certain units, which have been closed,
are concerned, he is right that because of the high cost
of naphtha, certain units particularly those which are
using naphtha as the feedstock, have been incurring
heavy losses. The cost of production in the companies
using naphtha goes up to Rs. 18,000 per metric tonne
whereas we are supplying urea at Rs. 4,800 per metric
tonne.
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As a result of the high cost of production, some of
the units have closed down urea production.

SHRI BASU DEB ACHARIA: What about use of coal
as feedstock?.../nterryptions)

SHRI K. REHMAN KHAN: Sir, | think, Shri Ram
Vilas Paswan can explain this. .../ /nterryptions)

[Trans/ation]

SHRI MOHAN SINGH: Hon. Minister has given a
statement in the newspaper. ...(Interruptions)

MR. SPEAKER: It is alright. Please take your seat.
Let us listen to him.

...(Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): Mr. Speaker, Sir, it is correct that many
fertilizer units are lying closed for the last many years.
It is also correct that it has adversely affected some
states. Ferlilizer units of Gorakhpur, in UP, Barauni in
Bihar, Sindari in Jharkhand, Durgapur and Haldia in
Bengal and Talcher in Orissa have been closed. There
are some more units which have been closed. All the
units in Uttar Pradesh, Bihar and Jharkhand have been
closed. These units were running on Naphtha. Though
Naphtha is being produced but natural gas is quite
cheaper to Naphtha. | had been to Barauni. There |
found that the units was producing 800 tonnes Naphtha
though there was a need of only 600 tonnes. It is costlier
than natural gas which forced the Government to think
otherwise. My Ministry is negotiating with the Government
in this regard. A Committee under the Chairmanship of
State Minister has been constituted. We are visiting all
the units. | am personally visiting the places. Be it
fertilizers or Steel Ministry, | can say that in one month
itself | have made equal number of visits what my
predecessor did in five years. | can assure, the
Government would find some way out. ... /nterryptions)
It is not a matter of re-consideration. Agriculture is the
life line of farmers and fertilizers the lifeline of agriculture.
This year the demand of fertilizers has gone up. This
time more fertilizer is being consumed. In future when
we stream line the distribution system it's net-to-net
production and consumption will increase a lot and
fertilizers would be needed for that. We will have to
become self reliant in case of MOP, DAP fertilizers
permanently. Entire MOP is imported. For this purpose,
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either we would propose revival or apening up of a new
plant. My Ministry will send proposal in this regard to
the Government.

[English/

SHRI LAKSHMAN SETH: Mr. Speaker, Sir, | think,
n eastern India, there is no fertiliser factory. It has been
agreed by the hon. Minister that naphtha as a feedstock
15 not wviable. It is also correct but in eastern India
there is no supply of gas. | would like to know whether
the hon. Minister of Chemicals and Fertilizers would take
up with the hon. Minister of Petroleum and Natural Gas
the issue of supply of gas in eastern India since there
is scope for setting up fertiliser factories there.

MR. SPEAKER: Yes, it is a very good point.

SHRI LAKSHMAN SETH: May | know from the hon.
Minister what steps he would take for supply of gas in
eastern India?

[Translation]

SHRI RAM VILAS PASWAN: | would request the
Minister of Petroleum and all other agencies to supply
gas and we will make efforts to set up more plants in
not only Eastern sector but other sectors also.
...(Interruptions)

[English/
MR. SPEAKER: Shri C.P. Singh.
[Translation]

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, what
happened to it? ...(//nterruptions)

[English]

MR. SPEAKER: The Question Hour is not yet over.
| have called the hon. Member for putting a
Supplementary.

...(Interruptions)

MR. SPEAKER: | have called him for a
Supplementary.

...(Interruptions)
[Translation}

SHR! DEVENDRA PRASAD YADAV: Mr. Speaker,
Sir, it should be got inquired by CBI. ...//nterruptions)
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[Englist]

MR. SPEAKER: The Question Hour is not yet over.
Please take your seats.

...(Interruptions)
[Translation]

MR. SPEAKER: Still there is time for the Question
Hour to be over.

...(Interruptions)
[English]
MR. SPEAKER: Nothing will go on record except
the Supplementary of Shri C.P. Singh.
...(Interruptions)”

MR. SPEAKER: Shri C.P. Singh please put your
Supplementary quickly.

...(Interruptions)
12.00 hrs.
[Translation]

SHRI CHANDRA PRATAP SINGH: Mr. Speaker, Sir,
hon. Minister told that subsidy is provided to the
industries. | would like to know whether the Government
propose to decontrol fertilizer sector by giving some fixed
subsidy to industries.

[English]

MR. SPEAKER: Please be brief : otherwise the time
will be over.

...(Interryptions)
[Translation]

SHRI K. REHMAN KHAN: Mr. Speaker, Sir, 50
percent supply of fertilizers, including Urea has been
decontrolled. The Government are considering as to how
it can proceed further in this regard. ... /nterruptions)

[English]
MR. SPEAKER: Question Hour is over.
...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[Translation)
Sarva Shiksha Abhiyan

*23. SHRI BACHI SINGH RAWAT ‘BACHDA'
SHRI BRIJBHUSHAN SHARAN SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

*Not recorded.
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(a) the total amount allocated to various State
Governments for the primary education and ‘Sarva
Shiksha Abhiyan' during the last three years and till
date, Scheme-wise, year-wise;

(b) the amount actually utilized by the State
Governments for the said purpose;

(c) whether the amount invested on training and for.

improving the quality of primary education has been
enhanced;

(d) if so, the details thereof, and

(e) the total number of children likely to be enrolled
in the country to achieve the set target under the
aforesaid drive?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b)
Information is furnished in the Statements | to IV
enclosed.

(c) and (d) Under the scheme of Sarva Shiksha

ASADHA 15, 1926 (Saks)

to Questions 50

Abhiyan, commenced in 2001-02, considerable Central
assistance is being given to State Governments for
training and for improving quality of primary education—
notably for the following items:

* In-service training of teachers.

* Establishment of Block and Cluster-ievel
Resource Centres for providing continuous
academic support to teachers.

e Provision of annual grants to teachers for
developing teaching-leaming material.

e Additional teachers, classrooms and buildings.

* Supply of free text books to gils and SC & ST
children.

* Provision of annual grants to schools for
maintenance of building and replacement of
equipment.

(e) Universal elementary education implies, /nfer-alia,
enroiment of all children of 6-14 years age group, whose
number in March, 2001 was estimated at 19.2 crore.

Statement |

Scheme-wise allocation and Ulilisation

Year :

2001-02

(Figures represent lakh MTs for MDM and crores Rs. for other Schemes)

State SSA DPEP MDM* Teacher Education LpP SKP
Allo. uti** Allo. Uth. Allo.  Off-take  Allo. Utli. Allo. Utli. Allo. Utli.
1 2 3 4 5 6 7 8 9 10 1 12 13
Andhra Pradesh 22.85 - 24 82K 233 168 1943 1943 - - - -
Arunachal Pradesh 281 - - - 0.04 0.01 202 173 - - - -
Assam 3473 - 68.53 4167 092 032 10.10 10.10 - - - -
Bihar 2§.65 - 20415 49.3% 2.8 144 0.00 0.00 - - - -
Chattisgarh 4.09 - 2.5 13.00 082 060 0.00 0.00 - - - -
Goa 0.00 - - - 002 001 045 045 - - - -
Gujarat 2086 - 2857 2048 087 022 1.1 8.79 - - - -
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1 2 3 4 5 8 7 8 ] 10 1 12 13
Haryana 152 - %11  53.00 048 037 1607 599 - - - -
Himachal Pradesh 365 - #4125 1624 0.20 019 11877 738 - - - -
Jammu and Kashmir 673 - - - 021 0.00 597 284 - - - -
Jharkhand 155 - H0n 16.64 043 0.19 0.00 0.00 - - - -
Karnataka 28.04 - 8545 7149 156 135 14.05 14.05 - - - -
Kerala 10.81 - 4955 2013 047 043 6.37 637 - - - -
Madhya Pradesh 2891 - 90 768 151 167 1968 1223 - - - -
Maharashtra 48.18 - 13302 614 294 250 921 3.02 - - - -
Manipur 1.10 - - - 0.08 0.06 434 434 - - - -
Meghalaya 8.58 - - - 0.3 0.08 059 0.00 - - - -
Mizoram 433 - - - 0.03 0.02 041 041 - - - -
Nagaland 076 - - - 0.05 0Ls 258 2358 - - - -
Orissa nn - 12332 5748 099 080 1498 1198 - - - -
Punjab 57.09 - - - 0.50 029 476 2.73 - - - -
Rajasthan 320 - 12906 843 187 147 11.29 11.22 60.00 58.13 10.00 1521
Sikkim 1.00 - - - 002 0.02 1.07 0.06 - - - -
Tamil Nadu 29.61 - 84.12 5534 1.6 081 12.66 12,66 - - - -
Tripura 492 - - - 0.4 0.09 1.00 101 - - - -
Uttaranchal 1220 - 2874 1650 o 0.16 281 281 - - - -
Uttar Pradesh 76.63 - 53742 39808 4.75 3le 139 17.04 - - - -
West Bengal 16.19 - 10654 4358 287 208 1197 5.6 - - - -
Total 497.76 000 215739 110719 2798 2065 223.10 16438  60.00  58.13 000 1521

*Under Mid-day Meals scheme foodgrains are distributed free of cost to States, therefore, quantity allocated and off-take position has
been given in lakh Metric Tonnes for the scheme.
**Due to late start up of the SSA utilisation could not be done.

SSA—Sarva Shiksha Abhiyan

DPEP—District Primary Education Programme

LJP—Lok Jumbish Project.
SKP—Shiksha Karmi Project.
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Statement Il
Scherme-wise allocation and Utiksation
Year : 2002-03

(Figures represent lakh MTs for MDM and crores Rs. for other Schemes)

State SSA DPEP MOM* Teacher Education up SKP

Alio. Ut Allo. Utli. Allo.  Ofi-take  Alio. Utii. Allo. Uthi. Allo. Utii.

1 2 3 4 5 6 7 8 9 10 1" 12 13

Andhra Pradesh 8226 3952 32701 10144 224 185 0.9 000 - - - -
Arunachal Pradesh 14.12 0.00 - - 0.05 0m 21 121 - - - -
Assam 10176 8526 87001 6240 092 044 6.73 673 - - - -
Bihar 79.15 3452 13240 4053 243 133 1648  16.68 - - - -
Chattisgarh 3640 2473 1639 1469 075 057 0.00 0.00 - - - -
Goa 0.00 0.00 - - 0.02 0.00 048 048 - - - -
Gujarat 14004 11839 §5.79 30.12 045 027 243 2337 - - - -
Haryana 2736 2571 10319 3636 046 043 2978 2978 - - - -
Himachal Pradesh 1798 1992 3294 2186 0.19 019 3075 3075 - - - -
Jammu and Kashmir 1949 500 - - 025 0.00 6.77 343 - - - -
Jharkhand 2.4 2.1 6184 5026 0.52 0.6 0.00 0.00 - - - -
Kamataka 8270 9595 7455 5204 154 117 1437 1420 - - - -
Kerala 251 32 5862 2647 047 047 6.18 6.8 - - - -
Madhya Pradesh 11017 108.01 64.23 50.54 212 186 19.03 n.s? - - - -
Maharashtra 11000 9671 13085 7835 298 252 1622 1344 - - - -
Manipur 0.00 0.00 - - 0.09 0.08 198 434 - - - -
Meghalaya ™m 635 - - 013 0.13 3.10 102 - - - -
Mizoram 9.03 433 - - 0.03 0.02 421 4 - - - -
Nagaland 9.73 1.10 - - 0.05 0.05 S.06 243 - - - -

Onssa 2.4 2594 3151 9176 124 105 1184 884 - - - -
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1 2 3 4 5 6 7 8 9 10 1" 12 13
Punjab 4868 8492 - - 049 036 1296 1092 - - - -
Rajasthan 996 5574 215.10 135.09 158 141 1273 1054 6262 8575 1502 1502
Sikkim 425 148 - - 0.02 0.02 207 107 - - - -
Tamil Nadu 13527 10189 3755 3077 1.08 079 1734 1734 - - - -
Tripura 1162 127 - - 0.4 0.10 137 040 - - - -
Uttaranchal 2068 1856 26.14 1793 025 0.4 0.00 0.00 - - - -
Uttar Pradesh 20245 22061 42660 27492 446 41 2834 23 - - - -
West Bengal 10868 5148 17193 6637 293 218 1440 8.22 - - - -
Total 1555.18 130552 215345 118210 28.08 2171 28829 24987 6262 8575 1502  15.02

‘Under Mid-day Meals scheme foodgrains are distributed free of cost to States, therefors, quantity allocated and off-take position has been given

in lakh Metric Tonnes for the scheme.

SSA—Sarva Shiksha Abhiyan

NPEP—District Primary Education Programme

LJP—Lok Jumbish Project
SKP—Shiksha Kamni Project.

(Figures represent lakh MTs for MDM and crores Rs. for

Statement il

Year :

2003-04

Scheme-wise Allocation and Utilisation

other Schemes)

State

SSA DPEP MDM* Teacher Education LJpP SKP

Allo. Utii.** Al Uthi. Allo.  Offtake  Allo. Utli. Alio. Utii. Allo. Ut
1 2 3 4 5 6 7 8 9 10 1 12 13
Andhra Pradesh 98.84 20183 21078 108.14 178 152 1952 1952 - - - -
Arunachal Pradesh 12190 185.01 - - 005 002 091 0.77 - - - -
Assam 675 1454 447 M4 092 0.77 593 500 - - - -
finar 195.16 24689 17098 4837 245 mmn 0.00 000 - - N -
Chattisgarh 6589 7627 205 205 057 - 062 9.51 951 - - - -
Goa 0.00 0.00 - - 0.01 0.01 0.54 054 - - - -
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1 2 3 4 5 6 7 8 9 10 1 12 13
.
Gujarat 1660 12844 5697 4432 0460 040 588 494 - - - -
Haryana 6876 8931 5792 5792 046 042 326 304 - - - -
Himachal Pradesh 5462 6662 1572 1572 0.8 0.8 632 632 - - - -
Jammu and Kashmir 5327 7426 - - 022 0.01 334 020 - - - -
Jharkhand 11474 1M28 1192 7184 052 023 0.00 0.00 - - - -
Kamnataka 10427 13592 2075 2075 146 087 1038 01 - - - -
Kerala 4966  63.17 654 654 043 043 324 34 - - - -
Madhya Pradesh 35238 36077 1751 7S 166 150 1809 1735 - - - -
Maharashtra 20527 3203 4536 4536 224 185  13.06 173 - - - -
Manipur 5.00 0.00 - - 0.09 0.08 n 434 - - - -
Meghalaya 826 2285 - - 0.10 0.09 228 020 - - - -
Mizoram 1182 952 - - 0.02 0.02 390 135 - - - -
Nagaland 000 1362 - - 0.05 0.04 558 296 - - - -
Orissa 13453 15812 9278 6598 123 1.4 540 537 - - - -
Punjab 6492 103.05 - - 045 024 793 589 - - - -
Rajasthan 15627 21423 25834 18691 149 137 1.3 994 14700 14393 1000 2880
Sikkim 2.70 657 - - 0.02 00 163 043 - - - -
Tamil Nadu 105.06 24532 859 859 m 079 548 548 - - - -
Tripura 2752 4598 - - 1.09 009 242 144 - - - -
Uttaranchal 3522 6567 2970 2024 1.16 020 788 788 - - - -
Uttar Pradesh 34043 47427 21659 17283 49N 410 263 1344 - - - -
West Bengal 16748 16946 17956  58.55 306 25 70 043 - - - -
Total 266752 360500 153653 98589 2853 2123 18776 14892 147.00 14393 1000 2880

‘Under Mid-day Meais scheme foodgrains are distributed free of cost to States, therefore, quantity allocated and off-take position has been given in lakh Metric ",
Tonnes for the scheme.

SSA—Sarva Shiksha Abhiyan

DPEP—District Primary Educstion Programme

LJP—Lok Jumbish Project

SKP—Shiksha Kamni Project.
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Statement IV
Scheme-wise allocation and Utilisation

Year : 2004-05

to Questions 60

(Figures represent lakh MTs for MDM and crores Rs. for other Schemes)

State SSA DPEP MDM* Teacher Education LJP SKP

Allo. uti* Allo. Utli. Allo.  Off-take  Allo. Uti. Allo. Utl. Allo. Ut
1 2 3 4 5 6 7 8 9 10 1 12 13
Andhra Pradesh 50.00 - - - 213 - 0.19 - - - - -
Arunachal Pradesh - - - - 0.04 - - - - - - -
Assam 25.00 - - - 092 - - - - - - -
Bihar 0.00 - - - 278 - - - - - - -
Chattisgarh 50.00 - - - 057 - - - - - - -
Goa 0.00 - - - 0.01 - - - - - - -
Gujarat 0.00 - - - 0.60 - - - - - - -
Haryana - - - - 0.46 - - - - - - -
Himachal Pradesh 10.00 - - - 0.18 - - - - - - -
Jammu and Kashmir 0.00 - - - 022 - - - - - - -
Jharkhand 20.00 - - - 0.82 - - - - - - -
Karnataka 30.00 - - - 1.7 - - - - - - -
Kerala 10.00 - - - 042 - - - - - - -
Madhya Pradesh 0.00 - - - 160 - - - - - - -
Maharashtra 50.00 - - - 222 - - - - - - -
Manipur 0.00 - - - 0.09 - - - - - - -
Meghalaya 0.00 - - - 0.10 - - - - - - -
Mizoram 500 - - - 0.02 - - - - - - -
Nagaland 9.72 - - - 043 - 323 - - - - -
Onssa - - - 023 - -

25.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
Punjab 0.00 - - - 043 - - - - - - -
Rajasthan 30.00 - - - 169 - - - 294 000 3904 0.00
Sikkim 442 - - - 0.02 - - - - - - -
Tamil Nadu 50.00 - - - 086 - - - - - - -
Tripura 0.00 - - - 0.09 - - - - - - -
Uttaranchal 160 - - - 0.16 - - - - - - -
Uttar Pradesh 50.00 - - - 5.10 - - - - - - -
West Bengal 0.00 - - - 297 - 117 - - - - -
Total 435.14 0.00 0.00 000 2733 000 1059 000 2941 000 3904 0.00

‘Under Mid-day Meals scheme foodgrains are distributed free of cost to States, therefore, quantity aliocated and off-take position has

been given in lakh Metric Tonnes for the scheme.
*Oft-take figures are awaited from FCI.
SSA—Sarva Shiksha Abhiyan

DPEP—District Primary Education Programme
LJP—Lok Jumbish Project

SKP—Shiksha Karmi Project.

Power Crisis

SHRI MAHESH KANODIA:
SHRI VIRENDRA KUMAR:

*24.

Will the Minister of POWER be pleased to state:

(a) whether the Government is aware that the entire
country is reeling under power crisis and the industrial
production has been affected adversely;

(b) it so, the name of the States that are facing
severe power crisis at present;

(c) whether the Government is contemplating to take
any concrete steps to remove the shortage of power in
these states;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the details of power projects awaiting clearance
as on date, State-wise?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) and (b) There is an overall shortage of power in the
country except some States. The shortages vary from
State to State, region to region and season to season.
However, the average energy and peak shortages at
the national level have declined from 8.8% and 12.2%
in 2002-03 to 7.1% and 11.2% in 2003-04 respectively.
During the current year i.e. April-May, 2004, energy and
peak shortages were 5.9% and 11.3% as compared to
7.9% and 12.05% respectively during the corresponding
period of last year (i.e. April-May, 2003). State-wise
power supply position in the country during April-May
2004 as compared to April-May, 2003 is given in the
Statement enclosed.

Electricity is a concurrent subject. Supply and
distribution of electricity in a State is the responsibility
of the State Government/State Power Utllity concerned
which decides the priorities of power supply to various
categories of consumers/areas in the State. Government
of India only supplements the efforts of the State
Govemnments in generation of power by setting up of ¢
power plants through Central Public Sector Undertakings
in Central Sector.
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As informed by the Department of Industrial Policy
and Promotion, Ministry of Commerce and Industry,
according to the latest data on Index of Industrial
Production (IIP) released by Central Statistical
Organization, the overall growth in the industrial output
based on the |IP was 7.9%, 7.3% and 9.4% in February
2004, March 2004 and April 2004 as compared to 7.0%,
5.9% and 4.2% respectively in the corresponding months
of the previous year. Further, the electricity generation
during the year 2003-04 was 558.336 Billion Units as
compared to 531.430 Billion Units in 2002-2003
registering a growth of 5.0%.

(c) and (d) As mentioned above, electricity being a
concurrent subject, supply and distribution of electricity
in a State is the responsibility of the State Government/
State Power Utility concerned. It is basically their
responsibility to enhance the availability of power in the
State to meet its power demand. Central Government
has a complementay role in additing generation capacity.
The following steps are being taken to improve the
generation and availability of power in the country.

(i) A capacity addition of 41,110 MW has been
targeted for 10th Five Year Plan consisting of
22,832 MW in Central Sector, 11,157 MW in
State Sector and 7,121 MW in Private Sector.

(i) Early stabilization of newly commissioned units
and overall increase in PLF of thermal units.

(iii) Creation of a robust National Grid for optimum
utilization of generation capacity and inter-
regional transmission of power.

JULY 6, 2004

to Questions 64

(iv) To bring about reforms in distribution,
Government of India has implemented the
Accelerated Power Development and Reforms
Programme (APDRP) for upgradation of sub-
transmission system in States as a major step
towards reduction of aggregate transmission and
commercial losses and attaining commercial
viability of the power sector. Funds are being
provided to States for undertaking schemes for
subtransmission and distribution systems under
the APDRP.

(v) Comprehensive programme of extensive rural
electrification.

(vi) Demand side management, energy efficiency and
conservation measures.

(vii) Disbursement of loans with interest subsidy by
the Power Finance Corporation for renovation
and modernization of old and inefficient
generating units.

(viii) Exploitation of hydro potential at a faster pace.

(e) As a major initiative, as per the Electricity Act,
2003, setting up generation capacity has been delicenced
and the requirement of Techno-Economic Clearance
(TEC)/Appraisal by Central Electricity Authority (CEA) in
respect of Thermal Schemes has aiso been dispensed
with. Now only hydro schemes require concurrence of
CEA. At present, no hydro scheme is pending in CEA
for TEC/Appraisal.

Statement

Companson of Power Supply Position

Apr.-May 2004 v/s Apr-May 2003

Energy
(Figures in MU net)
April 2004-May 2004 April 2003-May 2003 %Change

State/ Require- Avail- Surplus/Deficit(-) Require- Avalh Surplus/Deficlt(-) Require- Avai-
System/ ment ability ——e ment ability —_— ment ability
Region (W) (MU) (M) (%) (MU) (MU) (MU) (%) (MU) (MU)
1 2 3 4 S 6 7 8 9 10 1"
Chandigarh 197 197 0 0.0 189 188 -1 -0.5 4.2 48
Delhi 3729 3700 -29 -08 3367 3323 -44 -13 108 13
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1 2 3 4 H) 8 7 8 9 10 1"
Haryana 3516 3402 -14 -32 3 3019 -92 -3.0 13 127
Himachal Pradesh 784 782 -2 -03 554 552 -2 -04 as az
Jammu and Kashmir 1472 1455 -17 -12 1146 1048 -98 -84 284 388
Punjab 4977 4706 -57 -1.1 4683 4621 -62 -13 63 65
Rajasthan 4715 4706 -9 -02 4136 4099 -37 -09 14 143
Uttar Pradesh 8064 6981 -1083 -134 7527 6687 -840 12 71 44
Uttaranchal 726 709 =17 -23 648 633 -15 -23 12 12
Northern Region 28180 26852 -1328 -4.7 25361 24170 -1 -4.7 1a 1a
Chhattisgarh 1922 1904 -18 -09 1965 1824 -141 -7.2 -22 44
Gujarat 10452 9203 -1249 -119 9531 8194 -1337 140 9.7 123
Madhya Pradesh 5535 4941 -594 -107  S363 3939 -1424 266 32 254
Maharashtra 15681 14146 -1535 -98 14993 13356 -1637 -109 45 59
Daman and Diu 193 192 0 0.00 0 0 0 0.00 - -
Dadar Nagar Haveli 324 324 0 0.00 0 0 0 0.00 - -
Goa 344 34 0 0.00 336 366 0 0.00 24 24
Western Region 34450 31054 -3396 -99 32188 27649 -4539 -14. 7 123
Andhra Pradesh 8188 8158 -30 -04 7460 7193 -267 -36 98 134
Kamataka 5793 5173 -620 -10.7 5730 5076 -654 114 1.1 19
Kerala 2105 2051 -54 -26 2235 2146 -89 -40 -58 -44
Tamil Nadu 7737 771 ~-26 -03 7620 7554 -66 -09 15 21
Pondicherry 262 262 0 00 246 246 0 00 65 65
Southern Region 24085 23355 -730 -30 232917 22215 -1076 -45 34 51
Bihar 1121 1060 -61 -54 1198 913 -285 239 40.7 779
DvC 1453 1437 -16 -1.1 129 1249 -2 -0.2 16.1 15.1
Jharkhand 565 §57 -8 -14 500 493 -7 -14 13 13
Orissa 2235 2208 =27 -12 2294 2266 -28 -1.2 -26 -26
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! 2 3 4 4 6 7 8 9 10 1
West Bengal+Sikkim 4080 4015 -65 -16 3823 3790 -33 -09 67 59
Eastern region 9454 9277 -177 -19 9066 8711 -355 -39 43 65
Arunachal Pradesh 26 26 0 00 3 30 -1 -32 -3 -133
Assam 594 551 -4 -7.2 531 496 -35 -6.6 19 1na
Manipur 77 73 -4 -5.2 67 64 -3 -4.5 149 14.1
Meghalaya 201 166 -35 -174 134 126 -8 -6.0 S0 317
Mizoram 35 32 -3 -8.6 43 42 -1 =23 -18.6 -238
Nagaland 49 48 -1 -2.0 42 141 -1 -24 167 17
Tripura 109 97 =12 -1.0 114 104 -10 -88 -44 -6.7
North-Eastern Region 1091 993 -98 -9.0 962 903 -59 -6.1 134 10

Al India 97260 91531 -5729 -59 90868 83648 -7220 79 7 94

‘Daman & Diu and Dadar & Nagar Haveli's figures for the period April to May'2003 are included in Gujarat's figures.
Companson of Power Supply Position
Apr-May 2004 vis Apr-May 2003
Peak Demand/Peak Met

(Figures in MW net)

April 2004-May 2004 Aprk 2003-May 2003 %Change

State/ Peak Peak Surplus/Deficit(-) Pesk Peak Surplus/Deficit(-JRequire-  Avail-

System/ Demand met _— Demand Mot ——— ment abltty
Region (MU) (W) (L) (%) (W) (W) (M) (%) (MU) (W)
! 2 3 4 5 6 7 8 9 10 1"
Chandigarh 195 195 0 00 175 175 0 0.0 14 14
Dethi 3348 3332 =16 -0.5 3053 2951 -102 -33 9.7 129
tHaryana 3248 3165 -83 =26 3015 2799 -216 -7.2 77 134
Himachal Pradesh 615 615 0 0.0 527 527 0 00 16.7 16.7
Jammu and Kahsmir 1207 1068 -139 -115 1195 1070 -125 -105 1 -0.2

Punjab 4872 4872 0 00 4659 4457 -202 -43 46 93
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1 2 3 4 5 6 7 8 9 10 11
Rajasthan 3879 3879 0 00 3820 am -109 -29 1.5 45
Uttar Pradesh 7877 6268 -1609 -204 7218 $938 -1280 -17.7 9.1 56
Uttaranchal 788 749 -39 -49 686 640 -46 -6.7 149 17
Northern Region 24247 22729 -1518 -63 21656 19885 -1771 -8.2 12 143
Chhattisgarh 1670 1558 =112 -6.7 1669 1485 -184 -11.0 0.1 49
Gujarat 9655 7427 -2228 -23. 8297 6742 -1555 -18.7 164 102
Madhya Pradesh 5670 4030 -1640 -289 4919 3357 -1562 -318 153 20
Maharashtra 14585 11483 -3102 -213 13095 10796 -2299 -17.6 114 64
Daman and Diu 181 181 0 0.0 0 0 0 0.0 - -
Dadar and Nagar Haveli 331 Kk} 0 0.0 0 0 0 0.0 - -
Goa 334 334 0 0.00 309 309 0 00 8.1 8.1
Waestern Region 29859 23380 -6479 -21.7 26362 20515 -5847 -22.2 133 4
Andhra Pradesh 7156 7038 -118 -16 6778 6280 -498 -7.3 56 121
Karnataka 5927 5360 ~-567 -9.6 5085 4913 -172 -34 16.6 9.1
Kerala 2427 2164 -263 -108 2442 2119 -323 -13.2 -0.6 2.1
Tamil Nadu 7227 7149 -78 =11 6772 6710 -62 -0.9 6.7 65
Pondit;herry 230 230 0 0.0 197 197 0 0.0 168 16.8
Southern Region 23075 21928 -1147 -5.0 20513 19944 -569 -28 125 99
Bihar 885 818 -67 -76 902 693 -209 -232 60.3 93.1
pvcC 1269 1180 -89 -7.0 1275 1154 -121 -95 -05 2.3
Jharkhand 561 520 -41 -7.3 525 452 -73 -139 69 15
Orissa 2195 1929 =266 -12.1 2099 1958 -141 -6.7 456 -1.5
West Bengal+Sikkim 3852 3564  -288 -75 3836 3652 -184 -48 04 -2A
Eastern Region 8286 7895 -391 -4.7 7884 7224 -660 -84 51 93
Arunachal Pradesh 46 46 0 0.0 44 4 0 0.0 45 45
Assam 659 589 =70 -106 594 521 =73 -123 109 131
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! 2 3 4 5 6 7 8 8 10 11
Manipur 99 99 0 00 90 90 0 0.0 10 10
Meghalaya 255 191 -64 =251 190 147 -43 -226 342 299
Mizoram 69 59 -10 -145 69 67 -2 -29 o -9
Nagaland 67 67 0 0.0 53 52 -1 -19 264 28.8
Tripura 161 127 -34 -1 190 144 -46 -242 -153 -118
North-Easern Region 1225 1029 -196 -160 1149 869 -280 -244 66 184
All India 85911 76246 -9665 -113 76577 67415 -9162 -12.0 122 134

‘Daman & Diu and Dadar & Nagar Haveli's figures for the period April to May'2003 are included in Gujarat's figures.

Theft of Nobel Prize Medal

*27. SHRI MOHAN RAWALE:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Nobel Prize Medal and some other
precious items of Gurudev Ravindra Nath Tagore were
stolen;

(b) if so, the details and facts of the matter reported;
(c) whether CBI is investigating the matter;
(d) it so, the findings of CBI so far in the case; and

(e) the steps taken to check such thefts from other
important places?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Yes, Sir.

(b) On a complaint dated 25.3.2004 from the
Registrar of Visva Bharati, Shantiniketan that some
valuable items kept in the Rabindranath Memorial
Museum were stolen by some unknown persons, a case
was registered at Bolpur Police Station on 25.3.2004
under sections 457/380 indian Penal Code.

The Museum authority had fumished to the police a
list of 52 items reported to have been stolen which

included the Nobel Prize Medallion of Late Gurudev
Rabindra Nath Tagore.

(c) Yes, Sir. On the request of Government of West
Bengal, investigation of the above mentioned case was
transferred to the CBI and accordingly a case was
registered by the CBI on 30.3.2004.

(d) Investigation carried out so far indicates possible
involvement of a professional gang.

(e) Other important places have their own security
arrangements to prevent thefts. The Ministry of Culture
has directed Museums/Galleries to review their security
sefting and prepare a security plan that can take
advantage of modern technology. They have also been
asked to avail the help of IB and CISF in this endeavour.
Besides, it is a constitutional obligation of the State
Governments to take steps to prevent occurrence of
crimes including thefts within their jurisdiction, as ‘Police’
and 'Public Order are State subjects. From time to time,
however, Government of India has been advising the
State Governments to give more focused attention to
the matter of prevention, detection, registration and
investigation of crimes.

[Enghish)
lilsgel Bangiadeshi Migrants in Delhi

‘28. SHRI PRABHUNATH SINGH:
SHRI NIKHIL KUMAR CHOUDHARY:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether illegal Bangladeshi migrants are invoived
in many of the heinous crimes/dacoities in Delhi;

(b) it so, the details of the cases reported during
last three years till date;

(c! whether it is a fact that more than 13 lakh illegal
Bangladeshi nationals are living in Delhi and Delhi Police
has shown its inability to deport them;

(d) if so, the reasons therefor;

(e) the number of such illegal migrants deported
from Delhi during the said period; and

(f) the steps taken by the Government to deal with
the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
The number of cases of crime reported in Delhi during
the last three years and upto 30th June, 2004 in which
persons of Bangladeshi origin were involved are given
below:

SI.No. Crime Head Number of cases

2001 2002 2003 2004

ASADHA 15, 1926 (Saks)

(upto 30th

June)
1. Murder 2 1 2 2
2. Attempt to murder 1 1 0 1
3. Dacoity 1 6 6 3
4. Robbery 1 2 3 5
5. Snatching 1 0 0 0
6.  Riot 0 1 0 0
7.  Rape 1 0 0 0
Total 7 11 1 11

(c) and (d) As the identification of illegal foreign
migrants is a continuing process, the precise number of
such persons residing in Delhi is not known, However,
Delhi Police has bene making eamest efforts to identify
such illegal migrants and deport them.

(e) The number of illegal Bangladeshi migrants
deported from Delhi during the last three years and upto
30th June, 2004 is indicated below:

to Questions 74

Year Number of persons
deported
2001 262
2002 2987
2003 5760
2004 (upto 30th June, 2004) 3274
Total 12,283

(f) The steps taken by the Govemment to deal with
the problem include raising of additional Battalions of
Border Security Force, reduction in gaps between the
broder outposts, intensification of patrolling both on the
land and the riverine border, accelerated program of
construction of border roads and fencing along the Indo-
Bangladesh border in the states of Assam, Meghalaya,
Mizoram, Tripura and West Bengal, increase in the
number of outpost towers, provision of surveillance
equipments, taking up the matter with the Govermment
of Bangladesh, issuance of directions to the State
Governments and Union territory Administrations to
enforce the provisions of the Foreigners Act, 1946 (lliegal
Migrants (Determination by Tribunals) Act, 1983 in the
case aof Assam) strictly. In addition, Delhi Police has
constituted ten special teams to identify and deport illegal
Bangaldeshi migrants from Delhi, maintain surveillance
over the activities of Bangladeshis previously invoived
or suspected to be involved in criminal activities; and
share such information with neighbouring states in the
inter-states coordination committee meetings.

[Translation]
Subsidy on Fertilizers

*29. SHRI Y.G. MAHAJAN:
SHRI NIKHIL KUMAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the amount spent by the Government on subeidy
on fertilizers during each of the last three years and as
on date;

(b) whether the Government has taken a decision
to increase subsidy on fertilizers;

(c) it so, the details thereof;
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(d) whether the Ministry has sought Rs. 1000 crores
additional funds for subsidy;

(e) it so, the details thereof and the reasons for
demanding heavy additional funds;

(f) whether the farmers in the country have been
adversely affected due to hike in prices of fertilizers in
domestic as well as in international market;

(g) if so, the details thereof, and

(h) the steps taken or proposed to be taken by the
government to check rise in the prices of fertilizers in
the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) In order to make fertilizers available to
tarmers at affordable prices, the Government provides
subsidy on urea and concession on de-controlled
phosphatic and potassic fertilizers. The amount of
subsidy/concession spent on urea and de-controlled
phosphatic and potassic fertilizers during the last three
years and for the current financial year up to 30.6.2004
is given in the table below :

SINo. Pernod Amount of Subsidy  Amount of concession
spent on urea spent on de-controlied
(Rs. in crore) phosphatic & potassic
fentliizers (Rs. in
crore)
1. 2001-02 8304.34 4503.52
2. 2002-03 7790.00 3224.52
3. 2003-04 8521.00 3326.00
4, 2004-05 3338.11 1032.94
(up to
30.6.2004)

(b) to (e) Selling prices of fertilizers have not been
increased since 28.2.2002. However, there has been
increase in the subsidy/concession outgo due to increase
in the cost of production of fertilizers on account of
increase in prices of raw materials/inputs used in the
manufacture of fertilizers. During the current financial
year, the Department has asked for additional funds to
the tune of Rs. 4950 crore over the budget estimate of
8143 crore in respect of urea and Rs. 1428 crore over
the budget estimate of Rs. 4046 crore in respect of
decontrolled phosphatic and potassic fertilizers due to
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increase in subsidy/concession expenditure on account
of steep increase in cost of raw materials/inputs used in
the manufacture of fertilizers.

() to (h) As mentioned above, there has been no
increase in selling prices of fertilizers since 28.2.2002.
Increase in the cost of production of fertilizers on account
of the increase in the prices of raw materials/inputs is
not being passed on to farmers but is being bome by
the Government in the form of higher subsidy outgo.

[Enghish]
Leaking of Question Papers

*31.  DR. P.P. KOYA:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Question papers for the All India
pre-medical test held by the CBSE were leaked out;

(b) it so, the details thereof;

(c) whether the Government has made any critical
assessment of the existing procedure with a view to
identifying the loopholes which make it possible to leak
out the papers;

(d) if so, the details thereof;

{e) the outcome of investigation, if any, made into
the leakage of paper; and

(f) the measures taken by the Government to ensure
the secrecy of the Question Paper?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) Yes
Sir. The Question paper for All India Pre-Medical/Pre-
Dental Entrance (Preliminary) Examination, 2004
conducted by CBSE and scheduled for 11.4.2004 was
leaked out. The Question paper was leaked by a
Computer Assistant working in the office of the Contoller
of Examinations of CBSE, who was engaged for typing
the question paper. The Computer Assistant concemed
has been placed under suspension by CBSE.
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(c) to (f) The Delhi Police registered a case in this
matter and has made detailed investigations. They
arrested six culprits including allegedly the kingpin, and
the chargesheet has been filed by the Delhi Police.
Further, a High Level Committee under the Chairmanship
ot Dr. J. Veera Raghavan, Former Secretary, MHRD,
Government of India has been set up by the CBSE to
ecxamine various procedure currently adopted by the
CBSE with a purpose to identify the loopholes in the
system of examinations. It will also suggest necessary
moasures for strengthening the system to eliminate any
possibility of leakage of question papers.

Allocation of Power

*32. SHRI DUSHYANT SINGH: Will the Minister of
POWER be pleased to state:

(a) whether any criteria have been adopted for
allocation of power to the States from Central Sector
Power Corporations; like NTPC, NHPC and NPC etc.;

(b) if so. the request received from various States
for getting power from these Central Corporations during
the last three years, year-wise and State-wise;

(c) the details of power allocated to each State
during the said period,

(d) whether the State Government of Rajasthan has
made any request to the Union Government for allocation
of additional power from these Corporations; and

(e) if so, the decision taken by the Government
thereon?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) The share from central sector generating stations to
the constituent States/UTs of the region was worked out
as per formula given below:

e 15% unallocated power kept at the disposal of
Central Government to meet the emergent
requirements of States from time to time.

* 12% free power to home state in case of hydro
stations and 10% share (not free) to home State
in case of thermal/nuclear stations.

« Balance power 73% in hydro stations/75% in
thermal/nuclear stations is distributed amongst

ASADHA 15, 1926 (Saka)

to Questions 78

various constituent States/UTs in the region in
accordance to Central plan assistance and total
energy consumption during the previous five
years, both factors given equal weightage.

The shares of the constituent States are generally
allocated before the commissioning of Central power
plants. Shares allocated once are generally not changed
unless surrendered by the State.

15% unallocated power kept at the disposal of
Central Government is generally distributed within the
region keeping in view the power shortages and
seasonal/lemergent requirements of the States/UTs from
time to time.

The said formula was reviewed and it has been
decided by the Government in April, 2000 to treat the
“formula” as “guidelines” so as to link the allocation of
power with the need and capacity to pay. Under the
“guidelines” power from the new Central sector power
stations is offered to the States/UTs as per their
entittement based on above formula, subject to signing
of the Power Purchase agreements (PPAs) with the
Central Public Sector Undertaking concemed.

(b) and (c) State-wise details of entitiements
vis-a-vis actual drawal from Central Sector generating
stations by various States/UTs during 2000-01, 2001-02
and 2002-03 (upto November) are given in the statement
enclosed.

(d) Chief Minister, Rajasthan had requested in
February, 2004 for increasing allocation from unallocated
quota from 20% to at least 35%.

(e) Allocation of Rajasthan from the unalloca"tod
quota of Central Sector generating stations in Northern
Region was Increased from 20% to 22% for one month
w.ef. 6.4.2004. However, during the current year 2004-
05 (upto May, 2004), Rajasthan experienced a marginal
energy shortage of 0.2% with no peaking shortage as
compared to average energy and peak shortages of 4.7%
and 6.3% in Northern Region, as a whole. Hence,
Rajasthan is in a better position in comparison to other
States in the Northern Region.
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Statement

Entitiement vis-a-vis Drawal of States from Central Generating Stations

(All figures in MU net)

to Questions

Drawee 2000-2001 200102 200203 (Apr.-Nov., 2002)
State/
System Entitlement Orawai % OD, Enitiement Drawal % OD, Entilement  Drawal % OO,
un() uo() uo()
1 2 3 4 § 6 7 8 9 10
Chandigarh 4302 4532 s3 5164 443.1 -165 3762 3224 -143
Delhi 114646 10020 =126 115048 10443 -102 73893 72233 -22
Haryana 65741 75244 145 57631 65477 120 45357 50435 12
Himachal Pradesh 15046 16356 87 16386 1680.1 25 10266 10555 28
Jammu and Kashmir 42691 47176 105 48982 5045 29 34587 37885 95
Punjab 7069 6727 -48 70852 66908 -59 5653.1 55379 -2.0
Rajasthan 93619 104049 111 93568 101264 76 60763 63362 43
Uttar Pradesh 173252 16516.5 -4.7 189035 18690.7 =11 10352.1 96426 -6.8
Uttaranchal - - - - - = 11358 10539 -72
Total-NR Stations 579992 579992 00 596666 59666.6 00 400038 400038 0.0
Chhattisgarh - - - 33309 8878 2752 18610 16136 -133
Guijarat 126887 13181 39 132953 144072 7.7 93253 100276 75
Madhya Pradesh 123356 122638 -06 87089 10844 197 61918 59007 -4.7
Maharashtra 141552 142817 09 154219 150994 -2.1 104533 10503 05
Goa 1296 749 =422 16864 1205 -400 12318 10184 =173
Total-WR Stations 404755 404755 0.0 424434 424434 00 290632 290632 0.0
Andhra Pradesh 82725 82496 -03 83178 80633 -32 47882 43532 -9.1
Kamataka 5823 6056 4.0 5876 64722 92 41922 476046 136
Kerala 31422 32444 33 31736 33938 65 23043 2430. 54
Tamil Nadu 103642 101252 -23 101689 97429 -44 59858 58889 =16
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1o Questions

1 2 3 4 5 6 7 8 9 10
Goa 6182 5449 -119 7047 568 8 -239 4945 416.1 -158
Pondicherry - - - - - - 8628 7789 -9.7
Total-SR Stations 28220.1 282201 0.0 282410 282410 0.0 186278 186278 0.0
Bilvar 4958.7 5502.1 110 47278 62585 245 29541 38972 319
D.vV.C. 14761 12984 -120 11136 13802 193 8384 5062 -396
Jharkhand - - - - - - 105 752 616
Orissa 3358 23546 -299 35487 809.1 3386 2113 22674 73
West Bengal 40188 28754 -296 34759 2732 =272 23917 10068 -579
Sikkim 3514 786 =776 186.1 78 1592 107.7 478 -55.6
Uttar Pradesh 2932 4554 S53 45438 6153 26.1 265.1 2376 -104
Andhra Pradesh 8613 1325 538 12603 17216 268 769.1 7029 -8.6
Assam 326 4936 514 6593 66538 1.0 4508 4495 -03
Madhya Pradesh 14684 21009 431 16248 20242 197 11877 12439 47
Gujarat 259.7 3705 427 287.7 356.7 193 2018 2143 62
Kerala 234 3568 525 3864 5909 346 4185 4394 5.0
Tamil Nadu 444 6 6756 520 686.7 923.1 256 4682 627.7 340
Pondicherry - . . - - - 273 416 524
Kamataka 4275 6538 529 6335 864 26.7 453 934 1062
Haryana 0 0 - 1187 1326 127 673 632 -6.1
Chandigarh 0 0 - 847 973 129 676 60 -12
Jammu and Kashmir 0 0 - 46.5 9.7 64 6746 60 -112
Rajasthan 0 0 - 659 704 64 676 599 -114
Himachal Pradesh 0 0 - 79 33.1 -145 67.6 60.1 =111
Total-ER Stations 18540.7 18540.7 - 193963 193963 = 129946 1299446 0.0
Arunachal Pradesh 206.7 1085 -475 226 4 113 1004 1609 936 -418
13502 17189 273 14326 17609 186 10815 12246 132

Assam
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1 2 3 4 5 6 7 8 9 10
Manipur 437 2 449 8 29 464.1 4363 -64 2974 303 19
Meghalaya 2605 43 -83.5 2695 1533 =992 24138 1709 -293
Mizoram 2114 2433 151 2284 264.5 136 1602 1806 127
Nagaland 241 2277 =58 264 2529 -44 181 180.2 -05
Tripura 3545 2709 ~236 3894 3ns -25.0 2723 2423 -0
Total-NER Stations 30615 30615 00 32744 32744 0.0 23952 23952 0.0

[Translation]
Cross Border Infiltration

*33. SHRI RATILAL KALIDAS VARMA:
SHR! KAILASH MEGHWAL.

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is aware that cross
border infiltration has picked up in Kashmir and other
broders of the country;

(b) if so, the details and reason therefor,

(c) the number of incidents of infiltration by terrorists
that had occurred during each of the last three years;

(d) the number of terrorists killed and nabbed in
exchange of fire during the said period; and

(e) the measures taken by the Government to check
cross border infiltration?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (e) As per the assessment made by various agencies
and security forces, there has been an increase in the
infiltration of terrorists from across the Line of Control/
International Border in J&K during April-June 2004
compared to January-March 2004 apparently with the
opening of the passes. The details of incidents of
infiltration and bids foiled/terrorist killed for the last three
years is given below :

(tH ending

June)
Number of Infiltration incidents 164 138 30
Number of Infitration bids foiled 86 51 20
Number of terronists killed in Bids foiled 274 179 27

The Government, jointly with the State Governments;
has adopted a multi-pronged approach, to contain cross-
border infiltration particularly in J&K, which includes, inter-
alla, strengthening of border management and muilti-tiered
and muilti-modal deployment alongwith international
Border/LOC and near the ever changing infiltration routes,
construction of Border fencing, use of improved
technology weapons and equipment by security forces,
improved intelligence and operational coordination and
ensuring specific intelligence flow to check infiltration,
as well as coordinated counter terrorism measures. The
counter infiltration efforts are reviewed periodically.

[English]
Insurgency in Assam

*36. SHRI SARBANANDA SONOWAL:
SHRI KHIREN RIJIJU:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Central Government propose to hold
dialogue with various insurgent groups active in North
Eastern Region, particularly of Assam;

(b) it so, the details in this regard, State-wise;
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(c) whether the dialogue is likely to be held within
or outside the country; and

(d) the basis on which the dialogue would be heid
along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
Government has appealed to all the militant groups in
the North East to adjure the path of violence and come
forward for peace negotiation.

While peace dialogue is in process with National
Socialist Council of Nagaland (Isaack/Muviah group)
(NSNC (I/M), suspension of hostilities/ceasefire are in
force with NSCN (I/M, NSCN (Khaplong) in Nagaland,
National Liberation Front of Twipra (Nayanbasi Group)
in Tripura, United People’s Democratic Solidarity (UPDS),
Dima Halam Daogah (DHD) in Assam. Besides,
Memorandum of Settlement have also been signed with
Bodo Liberation Tigers in Assam and National Liberation
Front of Twipra (Kamani-Manatu Koloi Group) in Tripura.

The peace negotiations are held within the framework
ot Constitution of India, within the country, without any
conditions and involve the representatives of the
Government of India, State Government and respective
militant group. However, United Liberation Front of Asom
(ULFA) and National Democratic Front of Bodoland
(NDFB) in Assam have exhibited an intransigent attitude
towards peace negotiations so far.

Review of School Textbooks

*37. SHRI UDAY SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Union Government has engaged a
private agency and professors from a foreign university
1o review the school textbooks;

(b) if so, the reasons and justification for engaging
foreign agencies for the same;

(c) whether attempts are being made by the Union
Government to enforce the use of SCERT books in place
ot NCERT books in the educational institutions, and

(d) if so, the facts thereot?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir.
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(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Peace Talks on Kashmir issue

*38. SHRI S.D. MANDLIK:
SHRI DALPAT SINGH PARSTE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to hold talks
with Hurriyat and other groups active in J&K;

(b) it so, the details in this regard;

(c) the stand of the Government on militancy in
J&K;

(d) whether militant activities in J&K have increased
in the recent past;

(e) if so, the number of incidents took place during
2003-04 and till date;

(f) the number of Para Military Jawans/Civilians/
Tourists injured/killed in each such incident;

(g) the number of militants arrested/killed during the
said period;

(h) the details of the Central teams visited after
such incidents; and

(i) the steps taken by the Government to check
militant activities in J&K?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Yes, Sir. Government intends to prusue a
dialogue with all groups and with different shades of
opinion in Jammu and Kashmir on a sustained basis, in
consuitation with the democratically elected State
Govemnment.

(c) The Govermmment has been following a multi-
pronged approach in dealing with terrorism and bringing
in peace in the state of Jammu and Kashmir. The major
prongs of the strategies, /nter-a/ia, include
(i) strengthening border management and pro-active
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action against terrorists with J&K (ii) accelerating the
economic development, and (iii) remaining open to pursue
a dialogue with all groups and different shades ot opinion
in the State on a sustained basis, in consultation with
the democratically elected State Government.

(d) During the first five months of the current year,
the incidents of terrorist violence has gone down by
12% in comparison to the same period in the previous
year.

(e) to (g) The comparative figures for the year 2003
and 2004 (up to June 15) as reported by the State
Government are given below:

Year 2003 Till June 15, 2004

Incidents 3401 1224
Civilians killed 795 328
Civilians injured 1646 757
Tourists killed - 5
Tourists injured —_ 17
CPMF Jawans killed 258 105
Jawans injured 814° 355*
Militants killed 1494 455
Militants arrested 434 99

JULY 6, 2004

*‘Includes personnel of J&K Police, Special Police Officers and
Village Detence Committee members.

(h) Central teams have been visiting the state
trequently to review the security situation. Four visit were
made after major incidents during this period. One visit
by the Central team took place in 2003 while three such
visits have taken place so far in 22004.

(i) The Government, jointly with the State
Government has adopted a multi-pronged approach, to
contain cross border terrorism particularly in Jammu and
Kashmir, which includes, /nter-a/a, strengthening border
management and multi-tiered and multi modal deployment
along International Border/LOC and near the ever
changing infiltration routes, construction of border fencing,
use of improved technology, weapons and equipments
by security forces, improved intelligence and operational
coordination and synergising intelligence flow to check
infiltration, pro-active action against the terrorists within
the State etc.

to Questions 88

The counter terrorism efforts are reviewed from time
to time.

[English]
Special Package for Rural Electrification

*40. SHRI AJOY CHAKRABORTY: Will the Minister
of POWER be pleased to state:

(a) whether the Government has envisaged a special
package for speedy rural electrification;

(b) it so, the details thereof, State-wise,;
(c) the funds allocated therefor, State-wise; and

(d) the time by which the work of rural electrification
is likely to be completed?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) Yes, Sir.

(b) to (d) According to the National Common
Minimum Programme, household electrification is to be
completed in five years. For achieving this target, the
rural electrification strategy has been drawn up, which
envisages:

(i) Creation of Rural Electricity Distribution Backbone
(REDB) of 33/11 KV substations, with at least
one such substation in each block appropriately
networked and linked to the State transmission
system.

(i) Creation of Village Electricity Infrastructure (VEI)
by providing Distribution Transformer(s) with at
least one such transformer in every village.

(i) Rural Household Electrification of unelectrified
households from village distribution
transformer(s).

(iv) Decentralized distributed generation system for
such villages where grid connectivity is either
not feasible or not cost effective.

Based on the above strategy, details of the scheme
and state-wise requirement of funds are being worked
out.

Centralisation of Drug Control Machinery

176. SHRI KINJARAPU YERRANNAIDU: Will the

Minister of CHEMICALS AND FERTILIZERS be pleased
to state:
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(a) whether the Government propose to centralize
the drugs control machinery in the country,

(b) if so, the details thereof, and

(c) the time by which it is likely to be implemented
in all the States;

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI K. REHMAN
KHAN): (a) to (c) The Government have constituted the
National Pharmaceutical Pricing Authority (NPPA), an
expert body with powers, /mter-alia, to fix prices and
notify the changes therein, if any, of bulk drugs and
formulations, from time to time under the Drugs (Prices
Control) Order, 1995 (DPCO, 1995). Prices notified/fixed
by the NPPA are applicable to manufacturers/importers
in all the states/Union Territories in the country.

Requirement of Old Water Pipelines

177. SHRI S. AJAYA KUMAR: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the norms followed to replace the old water
pipelines for drinking water by new pipelines since most
of the existing pipelines in Delhi are very old and causing
health hazards,

(b) whether these exists any monitoring system in
Delhi to look after the standard of drinking water since
there have been a spate of incidents of jaundice and
other water borne diseases reported recently; and

(c) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) The Delhi Jal Board (DJB)
has informed that they are replacing the old and corroded
water pipelines with new C.l. Water Pipelines as per the
norms of Central Public Health and Environmental
Engineering Organization (CPHEEO) and requirement of
site conditions.

(b) The DJB maintains an elaborate monitoring
system with a Quality Control Department headed by a
Director (Treatment and Quality Control).

(c) It has been indicated by DJB that at all the
Water Treatment Plants, the laboratories exist where
samples of water are tested before supply. In addition,
about 300 samples are lifted daily from different spots
in entire Delhi for testing.
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Closure of Wind Mills

178. SHRI SHRINIWAS DADASAHIB PATIL: Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state:

(a) whether the Government is aware that there are
agitations in Western Maharashtra in regard to closure
of wind mills in Monsoon season;

(b) if so, the reasons therefor;
(c) the steps taken by the Government in this regard;

(d) whether the Government proposes to set up a
scientific committee to assess the fact, and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI
VILAS MUTTEMWAR): (a) to (c) The agitation started
on the assumption that wind mills installed in some
districts of Western Maharashtra had adversely affected
the rainfall pattern in that region. The Government of
Maharashtra appointed a three member committee of
experts to study the effect of wind mills on rainfall in
the aforesaid region which concluded that wind mills
could not have adversely affected the rainfall pattern in
the region. Wide publicity through local newspapers was
given about the findings of the said committee to create
awareness among the people of the region.

(d) and (e) The Government of Maharashtra has
appointed another committee of seven experts from the
fields of meterology, cloud physics, wind energy and
aero space engineering under the chairmanship of the
Director, Indian Institute of Tropical Meteorology, Pune
to study the effect of wind mills installed on the
Sahayadri Plateau in Western Maharashtra.

D.P.E.P.

179. SHRI PARSURAM MAJHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be please to
state:

(a) whether the Government reviewed the working
of District Primary Education Programme (DPEP);

(b) if so, the performance of each State and
particularly in the KBK districts in Orissa during the last
three-years; and
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(c) the steps taken by the Government to implement
the DPEP effectively in every State particularly in the
backward districts?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) The District Primary Education
’rogramme (DPEP) is currently operational in 9 States
ot the country. The criteria for selection of districts under
the DPEP programme ensures that those districts with
female literacy rate below the national average and
districts where the total literacy programmes have been
successful, are selected under the programme. The
DPEP is periodically reviewed by the Government of
India and the external funding agencies through a
mechanism of Joint Review Missions.' These reviews
have brought out that the programme has resulted in
significant increase in enrolment, improvement in learning
levels and increased community involvement in the
programme. The State-wise position of utilization of funds
under the DPEP programme for the last three vears is
given in the statement-l enclosed and the position
vis-a-vis the eight KBK districts of Orissa is given in the
statement-1l enclosed.

Statement |
Statewrise position of utilisation of funds under the
DPEP Programme for the /ast three years 2007-02,
2002-03 and 2003-04

(Rs. in Lakhs)

Si.No. Name of the State Utilisation of funds

JULY 6, 2004

2001-02 2002-03 2003-04

1. Andhra Pradesh 8203.56 1016435 1081384
2. Bihar 493591 4052 85 4836.98
3 Jharkhand 1663.50 5025.55 7184 48
4 Rajasthan 8431.20 13508.76 1869086
5 Uttar Pradesh 398079 2749183 17262.1
6 Uttaranachal 1649.72 1793.5 2023.80
7. West Bengal 4358.39 6637.09 5854.72
8 Onssa 5747 84 817575 6598.44
u. Gujarat 2047.54 R0 . 43184
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Stetement |l

Position of Ulilisation of funds in the KBK Districts of
Orissa under DPEP

(Rs. in lakhs)

Name of programme Utilisation

2001-02 2002-03 2003-04

(Upto June
2003)
DPEP Phase-| (3 districts) 2281.94 2731.57 1143.13
(Project end June 2003)
DPEP Phase-ll (5 districts) 2569.74 4343.73 3421.48

Progress ndicators of KBK Districts of Orissa

New primary school opened - 669
Teacher trained - 14883
Para teachers engaged - 5734
Number of free Text Books distributed (primary) - 2362000
Number of Educational Grantee centers opened - 5643
(primary level)

Development of approach Roads to Dwarka

180. SHR! S.P.Y. REDDY: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the details of the steps taken to develop
approach roads to the Dwarka township from all
directions; and

(b) the time by which it is likely to be possible to
provide complete connectivity to the sub-city to make it
accessible from various parts of Delhi?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) and (b) The Delhi
Development Authority (DDA) has informed that several
steps have been taken to improve the connectivity to
Dwarka sub-city which includes construction of following

approach roads as well as implementation of Metro
Railway Project:

(i) Construction of a 60 Mt. wide road with a road
under-bridge below the Rewari Railway kne and
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linking NH-8, near Shiv Murti to Sector-22
Dwarka.

(i) Construction of 45 Mt. wide road from near
Palam Domestic Airport, through Delhi
Cantonment with a flyover on the Rewari Railway
Line near Palam Railway Station.

(i) Approach road from Pankha Road side
(Janakpuri side) by covering of Palam drain.

(iv) Barakhamba Road-Connaught Place-Dwarka
corridor (Line 3 of Delhi Metro).

These are at different stages of progress with
scheduled date of completion till December, 200S.

A 60 mt. wide road has already been constructed
from Najafgarh road which is the western periphery of
Dwarka and is used by the public at present.

[Trans/ation]
Implementation of Schemes tor Poors

181. SHRI SURESH CHANDEL: Will the Minister of
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the details of schemes being implemented all
over the country by the Central Government to improve
the condition of poors;

(b) whether poverty has alleviated in the country on
account of implementation of the said schemes; and

(c) if so, the extent thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA): (a) In so far as the Ministry of Urban
Employment and Poverty Alleviation is concerned, it has
been implementing through the State/Union Territory
Governments, a Centrally Sponsored Urban Poverty
Alleviation Programme named Swarna Jayanti Shahari
Rozgar Yojana (SJSRY), on all India basis, with effect
from 1.12.1997 with a view to providing gainful
employment to the urban unemployed or under-employed
poor through, firstly, encouraging the setting up of self-
omployment ventures by those who have studied upto
9th standard and, secondly, by providing wage
employment by utilizing their labour for construction of
socially and economically useful public assets. In addition,
other programmes, such as, Valmiki Ambedkar Awas
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Yojana (VAMBAY), National Sium Development
Programme (NSDP), Housing for Economically Weaker
Sections are being vigorously implemented with a view
to ameliorate the conditions of the urban poor.

(b) and (c) Based on the reports received from the
State/Union Territory Governments for the period upto
March 2004, under SJSRY, 613982 micro enterprises
have been set up by the urban poor, skill training has
been imparted to 609575 persons and 490.84 lakh
mandays of work has been generated for them in the
country. Under VAMBAY, 2,46,035 Dwelling units and
29,263 community toilet seats have been provided to
the urban poor residing in slums. Under NSDP, 3.72
crore slum dwellers have benefited to whom basic
infrastructure facilities like water supply, sanitation,
community bath, community latrines, street light and
widening and paving of existing lanes have been
provided. In view of the vigorous efforts by the Ministry
of Urban Employment and Poverty Alleviations, in the
implementation of these schemes, the urban poor have
benefited to a large extent.

[English]
Modemnisation of Halidia Petro Chemical Project

182. SHRI SANAT KUMAR MANDAL: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Government has any proposal for
the modernization and expansion of Haldia Petro-
Chemical Project;

(b) if so, the details thereof;
(c) if not, the reasons therefor, and
(d) the present capacity of the plant?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI K. REHMAN
KHAN): (a) No, Sir.

(b) Does not arise.

(c) Haldia Petrochemical Project is not a Central
Government PSE and as such Government has no direct
role in this regard.

(d) Information is given in the Statement enclosed.

\
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Statement

Installed capacity of Haldia Petrochemical Profect

JULY 6, 2004

Name ot the Product Installed capacity (MT)

(as on 31.3.2004)

Ethylene 520,000
Propylene 260,000
HDPE 300,000
LLDPE 260,000
PP 300,000
Pyrogasoline 150,000
Benzene 85,000
Butadine 82,000
C6 Raffinate 47,000
CBFS 66,000

143,000

4 LPG

Financial Package to UPDPL for TB Medicines

183. SHRI ADHIR CHOWDHARY: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has given a financial
package to Uttar Pradesh Drug Pharmaceutical Limited
(UPDPL) to pay the dues to small scale drug

manufacturer for supply of raw material to manufacture
ot TB medicines;

(b) if so, the details thereof;

(c) whether the Small Scale Units have not been
paid these dues;

(d) it so, the reasons therefor; and

(e) the steps taken or proposed to be taken by the
(aovernment to ensure that the package is fully
Iimplemented without any further delay?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI K. REHMAN
KHAN): (a) to (e) The Government has given no speicfic
financial package to UPDPL to pay dues to small scale
drug manufacturers for supply of raw . material to
manufacture TB medicines. However, in terms of scheme
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sanctioned by BIFR for the rehabilitation of UPDPL, the
Government of India have released a sum of Rs. 10
crores for making payment of one-time settlement dues
to banks; statutory dues and other pressing liabilities.

Freezing of Assets of Terrorists

184. SHRI B. VINOD KUMAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government is aware of the decision
of US and UK to freeze the assets of various Terrorists
Organizations;

(b) if so, the names of such organizations;

(c) the name of the terrorists organizations banned
by the Government as on date; and

(d) the steps being taken by the Union Government
in this regard so as to cripple the network of terrorists?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) As per available information, names of such
foreign terrorist organizations are given in Statement-|
enclosed.

(c) Names of 32 organizations banned under the
provisions of the Prevention of Terrorism Act, 2002, are
given in Statement-ll enclosed.
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